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INTRODUcnON 

I, Chairman of the Committee on Government Assurances having been 
authorised by the Committee to submit the Report on their behalf, present 
this First Report of the Committee on Government Assurances. 

2. The Committee (1996-97) was constituted on September 13, 1996 and 
has held six meetings so far. 

3. An assurance given by a Minister on tbe floor of the House is a 
solemn commitment on the part of the executive in regard to a matter of 
great public importance. The executive is duty bound to implement this 
assurance witbin the stipulated time. This Signifies the accountability of the 
executive to Parliament which is the comer stone of the Parliamentary 
system of government. Through the instrumentality of the Committee on 
Government Assurances tbe House ensures this accountability. 

4. Once an assurance is given, it docs not lapse until it is implemented 
or is dropped by the Committee. Thus, this Committee bas to deal with as 
many as 1439 assuraRcei most of which relate to the Tenth Lok Sabha. 
There are assurances of 8th and 9th Lok Sabha as well which show on the 
one band that the implementing machinary is rather slow and on the other 
that the Committee is ever vigilant and active and is pursuing tenaciously 
the aaauranees given by tbe Government. 

S. The Committee in its first meeting took an over all view of the 
pending assurances ad formulated its strategy to ensure the full 
implementation of the pending assurances at the sbortest possible time. 
While selectin. the pending assurances for detailed scrutiny, the 
Committee decided to ac:cord priority to assurances pertaining to serious 
socio-economic problems sucb as exploitation of Child Labour, Women 
Developmeat, Development of weaker seelio. including the minorities, 
custodial deaths, economic offences etc. Accordingly, the Committee took 
up Ulurances relating to Child Labour, Welfare Programme for Women 
and Child Development, Industrially Backward Districts, and Deaths in 
Police Custody. 

6. The Committee took oral evidence of the reprelCntatives of 
Ministries of Human Resource Development, finance, Industry and 
Labour on 15 November, 1996 in respect of tbe assurances given in reply 
to the foUowing queltioas. 

(i) Uastarred Question No. 293 replied on August 5, 1991 by 
Minister of. Human Resource Development regarding Welfare 
Programme for Women and Children. 

(ii) Uutarred Question No. S09 replied on 27 July, 1994 by Minister 
of Industry and subsequently transferred to Ministry of Finance 
regarding 'IndustriaUy Backward Districts'. 

(v) 



(vi) 

(iii) Three questions, viz. Unstarred Question No. 373 replied on 
14 March, 1990 re,ardin, Central Lepsiation on LandIea 
AJricultural Worken and Unstarred Question Nos. S76 and 2S60 
replied on 9 December, 1994 and 23 December, 1994 respectively 
reprdin, Cltild Labour by Minister of Labour. 

7. I had also called Secretary, Ministry of Home Affaill and Secretary, 
Department of Post Oft 31 October, 1996 in respect of Ulurances arilin, 
out of repliea Jiven to Unstarred Question No. 6~ on !5 May, 1994 
reaardina 'Deaths in Police Custody' and Unstarred Question No. 676 on 
February 28, 1994 relardinl 'Strike by Postal Employees' respec:tively. 

8. The Committee at their sittings held on October 1 and 25, 1996 
coaaidercd four reqUCltl (.,jete Memoranda NOI. I, 2, 3, and 4,) rec:cived 
from MiniJtrieslDepartments of Government of India for dropping of four 
pendin, UlUranees and their decisions are contained in this report. 

9. At their littina lleld on December 12, 1996. the Committee 
considered and adop&ed the draft of this JlcpOrt. 

10. The minutes of the aforesaid sittings of the Committee form part of 
the Report (Appendices). 

11. The coadusiouloblervations of the Committee are contained in this 
Report. 

12. The Co.mittec with to express their thanks to the officials of tbe 
Ministries of Communications. Home Affaill, Human Resource 
Development. Finance. Industry and Labour for their c:o-opention. The 
Committee aIIo ac:c:ord appreciations to the Secretariat staff/officen for 
tbe services rendered by them to tbe Committee in finalisation of this 
Report. I. 

NEwDELHl; 
I>«.nb. 12, 1996 

ApIuIytllUl21,1918(SGa) 

E. AHAMED. 
0..;",..,., 

Commlltee Oil GOHmtIIeftI 
ArIlllVlllta'. 



CHAPTER I 

REVIEW OF PENDING ASSURANCES PERTAINING TO EIGHTII, 
NINTH AND TENTH LOK 8ABHA 

1.1 Allur8DCCI do not lapse even on diuolution of LoIt Sabha. They 
remain pending as long II these are not implemented. As sueb, as many as 
51 assurances of 8th, 52 assurances of 9th and 1336 assurances of 10th 
Lot Sabha were pcndinS when the Committee on Government AuuraDCCI 
(1996-97) of 11th Lok Sabha was constituted on 13 September, 1996. 
(Annexure. I, II &. III) 

1.2 The Committee on Government Assurances at their first siuina. 
decided to examine certain pending assurances on priority basis pertaining 
to social justice atrocities on women, Dalits and violation of Human Rights 
etc., from Eiabth, Ninth and Tenth Lok Sabha. Aooordinaly, it was 
decided to call the repl'CICntativea of the Miniatriea concemed to find out 
why the assurances were pending for so long and to decide thereafter the 
course of action to be taken by the Committee. 

1.3 Details of assurances which have been examined by the Committee 
are u under:-

(1) DEATH IN POLICE CUSTODY 

1.4 On May 5, 1994, SlShri Ram Kirpal Yldav and Mohammad Ali 
Ashraf Fatllli, MPa addl'CllCd the following Unatarrcd Question No. 6385 
to the Minister of Home Affairs:-

"(a) whetber the Government have conducted any inquiry into tbe 
C8IeI of deaths which occurred in police custody in Jammu &. 
Kubmir dunnS the lut three years; and 

(b) if 10, the details and the outcome thercof?" 

1.5 In reply, the then MiDiater of State in the Miaiatry of Home Affain 
(Shri Rajcsb Pilot) atated as follows:-

"(a) A (b): The information is beinl coUec:ted ind wiD be laid on the 
Table of the House". 

1.61bc above reply to the question wu treated 15 an UlUrance and was 
required to be implemented within three months of the date of reply i.e. 
by Aupat .t, 1994. 

1.7 As tbe .. urance remained unfulfilled, the Secretary, Ministry of 
Home Affairs (8hri K. Padmanabhaiah) wu called by the Chairman in his 
Chamber on Odober 31, 1996 and enquired about the fellODJ for delay in 
the implementation of the auuranee pertainins to the C8Ie of death in 
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polic:e custody in Jammu &. Kashmir. The Home Secretary pointed out that 
affain of lAIC being different from other Statca, they encounter lot of 
difficulties in collecting information. A statement indicating year-wise 
details of casel of alle,ed custodial deaths reptered in Jammu &. Kashmir 
was handed over to Chairman. (~nnexure-IV) 

1.8 As a conaequence of the aforesaid meeting with Chairman of the 
Committee, it has been conveyed by Ministry of Home Affairs tbat 
followina action has been initiated by the Ministry witb regard to the 
implementation of the usurance:-

"(i) Home Ministry is asking Government of J&K to monitor the 
proJrcss of the investigation in the cases where the 
investigation is still on, and to bring tbem to their logical 
CODclusion at the earliest. 

(ii) J&K Government has been asked to re-verify the un traced 
cases and inform the Ministry about the outcome of their re-
investigation. 

(iii) The State Government will give a time frame within which 
they will be able to complete the above tasks." 

1.' The Committee IICKe that the Union Government bave beea able to 
c:oUect lnformadoD la nprd '0 Ineaed death la police custody reaistered la 
Jammu & ICuluuIr d ....... 1991, 1991 aad 1993. The Committee, bowever, 
DOte that tIlae are I&IIl 46 cases under Iave_lIIallon and 2 casa under 
mapterlal inquiry. The Committee also note that there are 99 re&latered 
cues wbleb .... uatnced. The Committee appnc:late that the Mlalatry of 
Home Atrain haft taken up the matter with the Government ol Jammu It 
Kubmlr In order to moaltor tbe prOlftlS or the Investlpdoa and to brinK 
tltem to their ",1eaI eoacluloa. The Committee ... ,. be apprlMd to the 
propeII made III this reprd and the time by wbleb the State Government 
baa been asked to complete the lavestJaltlon. 10 that Implementation of this 
....... nee Is ..ailed ....... t further delay. . 

(2) StRIKE BY POSTAL EMPLOYEES 
1.10 On February 28, 1994 SlSbri Hannan Mollah, Devi Bux Sin&b and 

Smt. Bhavana Oaikbalia MPI addressed the followina UnltlUTed Question 
No. 676 to the Minister of Communications:-

"(a) wlaether the poetal cmploycea had taken part in a nation wide 
strike during the recent past; 

(b) if so, the details of their demands; and 
(c) tbe action takea or propoied &0 be taken by the Govemment 

thereon" 
1.11 In ropIy, the tltca Millister of State in the Ministry of 

Communications (Sbrt Sukh Ram) stated as follows:-
"(a) Yes, Sir. 
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(b) The following WM the Charter of Demands JiveD by the Po.tal 
Employees Fcderation~ Associatioaa:-

1. Demands or Extra DepartmeDtal BIIIpIoJeeI (E.D.E.) 

(I) Introduction of Scales of Pay for all categories of cxtra 
deparmentai employees. 

(ii) Counting of E.n. service. 

(iii) Grant of PensionlStatutory Gratuity. 

(iv) Grant of lubsiltence Allowance. 

(v) Grant of leave with Pay. 

1. Blenaial Cadn aeview 

(i) Upgradinl of 10% of HSG-II posta to HSG-1. 

(ii) Revision of scale of Pay of Postmen and allied cadres 
placed in BCR Rs. 1200-1800. 

(iii) Retention on age of superannuation at 60 for Group '0' 
officials placed in BCR scale of Rs. 950-1400. 

3. Prlvatlsatlon. Mechanisation and ComputerisatJon 

(a) Strict adherence to Clause 7(b) of Strike settlement dated 
12.7.1987. 

(b) Dropping of all schmes for privatisation of services 
like:-

(i) Licensing of private agents to perform Postal and 
RMS work in urban and rural areas. 

(ii) Privatisation of mail conveyance displacing Mail 
Motor Service. 

(iii) Employing non-postal employees including retired 
personnel for performing Postal and RMS work . 

. (iv) Scrapping thc system of presorting by bulk mailers. 

(c) Advance increments and incentives to aU the staff 
connected with mechanised and computerised areu. 

(d) Reduction of woTkin. houn for the Raff . 
.t. Droppin, of aU proposals to tighten the cmtin, norma and 

restoration of pre-tiptened norms wherever the time factor 
has been reduced. 

S. Sanction of justified posts in aD cadres and fiIIina up the 
existin, and future v8Cllllciea. 



4 

6. Coverage of Time-bound Promotion scheme 10:-
(i) Circle office cadres. 

(ii) Mail Motor Service cadres. 

(iii) Non-test category staff and other excluded cadres. 
7. Revision of Bonus Formula 

8. (i) Grant of hourly O.T.A. rates for Postmen for work done 
on absentee Beat and holiday duties. 

(ii) Removal of ban on O.T. duty in Post Offices. 
9. Casual and Part-time employees 

(i) Coverage of orders on Temporary Status to the casual 
labourers working for less than 8 hours a day. 

10. Problems of Part-time employees 
(i) Restructuring of Inspectorsl Assistant Superintenden~ 

Cadres. 
(ii) Restoration of Mail Overseers and Orderlies to IPOsi 

ASPs. 

(iii) Raising the scale of pay of Senior Accountants of the 
Postal Accounts Offices from Rs. 1640'- to Rs. 29O()1.. 

(c) In Pursuance of discussions held with the Employees' 
FederationsiAssociations, the Government has already 
i!:Sued orders conceding the following demands:-

(i) Extra Departmental Branch Postmaster whose work-load 
exceeds 90 points have been compensated by a graded 
scale upto 100 points. 

(ii) Group '0' officials, on promotion to Biennial Cadre 
Review, have been given the option of selecting the scale 
of pay of Rs. 950-1400 or Rs. 800-1200. In case they 
chose the former, they will retire at the age of 58 years; 
and in case they chose the latter, they will continue to be 
deemed as Group '0' and retire at 60 years. 

(iii) Officials who work on multipurpose counler machines 
will be given a Machine allowance of RI. 100 per month 
irrespective of their pay scale. 

(iv) Holiday Duty Allowance of postmen haa been increased 
from RI. 2.S'- to Rs. 361.. The allowauce for 'combination 
of beats, if the beat is shared by two postmen, each 
postmen will get Rs. 121.. 

(v) Extra Departmental Agents have been given Interim· 
Relief of Rs. S<Y-per month w.e.f. 16.9.1993. 



s 
(vi) Extra Departmental Agents who were recruited prior to 

25.8.1987 have been made clialble to appear in 
promotion examination even if they have not acquired 
the Matriculation qualification. 

(vii) The scheme of placing the jtaff car driven in three 
different grades announced by the Department of 
Pemnnel and Trainin~ has been made applicable to 
driven, including driven in the Mail Motor Service, of 
the Department of Post. 

(viii) Orden; have been issued that no new bulk mail centres 
would be opened, without consultation with the staff 
aide. 

(ix) The scheme of Time Bound One Promotiun and Blonnial 
Cadre Review had already been extended to Oroup 'C' 
posts in Circle Office cadre. 

2. The following demands are under consideration of the 
Government:-

(i) UpgradatioD of 10% of Higher Sclcction Orade II 
(HSO-II) posts to HSG-I. 

(ii) Introduction of system of Contributory Provident fund 
for the Extra Departmental Ascnts with subscribers 
contribution and matching QOntribution by Government. 

(iii) Relief to extra departmental officlala who are put off duty 
and who are subsequently re~tated. 

(Iv) Revision of the Biennial Cadre Review and pay scale of 
the postmen cadre to RI. 1200-1800. 

(v) Sanction of justified posts and filling up of exiatina and 
future vacaneica. 

3. The Government baa also agreed to appoint an Extra 
Departmental Committee after the constitution of the Pay 
Commission with an outsider u its Chairman to consider aU other 
demands of the Extra Departmental Agents. The terma of 
reference of this Committee wiD be finalised In consultation with 
the Postal E ... ployees Federation. It Iw also been .,reed that the 
Committee will be uked particularly to examine the demand for 
grant of pension to extra departmental aaenta and made 
recommendation thereoD. 

4. The Government haa also aareed to consider sympathetically, ia 
consultation with the Eniployeca' Federationa, aU other demands 
relating to tbe departmental postal employees included ill tbe 
charter of demands which are not already covered abo •. " 
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1.12 Para 2 to 4 of pan (c) of the above to the question was treated as 
an assurance and was required to be implemented within three months. 

1.13 As the assurance remained unfulfilled, the Committee on 
Government Assurances (1995-96) took evidence of the representative of 
Ministry of Communications (Department of Post) and tbe representatives 
of Postal Employees Federation on December 21, 1995 and January 8, 
1996 respectively. 

1.14 The Committee on Government Assurances in their 38th repon 
presented to the Lok Sabha on February 27, 1996 had inter-alu, 
obscrved:-

"37 The Committee wish that the Union of India should take a 
positive and a final decisoin on each of the demands pending with 
them within one month's time from the date of presentation of this 
Report. The Committee hope that the Union of India shall take into 
confidence the representatives of the three federations before arriving 
at any decision on the demands of the Extra Departmental 
Employees as well as other departmental employees of the 
Department of Post." 

1.15 A representation dated 13 September 1996 addressed to HS 
(Annexure V) was received from the National Federation of Postal 
Employees intimating therein that none of the recommendations of the 
Committee had been implemented by the Government. 

1.16 In pursuance of the aforesaid representation, tbe Secretary, 
Ministry of Communications (Deptt. of Post) (Shri R.U.S. Prasad) was 
called by the Chairman at his chamber on October 31,1996 to enquire from 
him about the extent of fulfilment of the above demands, the reasons for 
delay and the time by which the same will be fulfilled. 

1.17 The Committee have been informed "Uk O.M. No. 12-7I9S-SR 
dated 5.11.96 by the Ministry of Communications (Depanment of Post) 
that a meeting was held with the representatives of NFPE and FNPO and 
8 meeting of two Federations with the Secretary is scbeduled In tbe first 
half of November 1996 with a view to implementin. the usurance. 
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1.18 The Committee have also been apprised about the position relating 
to items of demand as undcr:-

Sl. 
No. 

1. 

2. 

Demand 

Uperadation of 
10% of Higher 
Selection Orade-I1 
(HSG-II) Posta 
to HSO-I. 

Introduction of 
a system of 
coDtributory 
Provident Fund 
for the Extra 
Dcpanmenta' 
AFDta with 
subscribers 
CODtributioo aDd 
matching 
contribution by 
Government. 

Present Position 

The proposal for up&radation of 10% of 
HSG-II potta to HSG-I posts as demanded 
by the Staff side was taken up with the 
Ministry of Finance for their approval. But 
Ministry of Finance had agreed for 
upgradation of only 3% of the posts from 
HSO-II to HSO-I grade (from Rs. 1600-
26601- to Rs. ~32001-). Accordingly, 
208 posts of BeR HSO-II to HSG-I grade 
were upgraded vide our order No. 22-1/89-
P.E.1. (Vol. II) dt. 6.11.95. Now the 
proposal is aeain being taken up with the 
Ministry of Financ:e for upgradation of total 
10"0 of BCR HSO-II to HSG-I through our 
Internal Finance. 

The scheme for introduction of a system of 
contributory Provident Fund for Extra 
Departmental Agents with subscribers' 
contribution and matching contribution by 
Government was considered in consultation 
with the Ministry of Finance, but it could 
not be accepted. The Ministry of Finance 
held the view that contributory Provident 
Fund is applicable to non-pensionable 
servants of Govt. belonging to any of the 
services under the control of the President. 
Since ED Agents are not Govt. employees 
and get monthly allowances with freedom to 
employment gainfully elsewhere also, such a 
scheme could not be extended to them. 
However, this has been included in the 
terms of reference of the ED Committee 
appointed on 31st March, 1995. Their 
~commendations are awaited. 



SI. Demand 
No. 

3. Relief to extra 
departmental officials 
who are 
put off duty and 
who are 
subsequently 
reinstated 

4. Revision of the 
Biennial Cadre 
Review pay scale 
of postmen cadre 
to Rs. 1200-18001-

S. Sanction of justified 
posts and filling up 
the existing and 
future vacancies. 
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Present Position 

The question of grantins relief to extra-
departmental agents who are put off duty and 
who are subsequently reinstated was also 
examined and as a result orders for paying 
50% of the allowances for put off duty period 
as one time ex-gratia amount subject to a 
maximum of Rs. 5001- were issued on 
28.4.94. Meanwhile Supreme Court has 
struck down Rule 9(3) of P&T ED Agents 
(Conduct &. Service) Rules 1964. Action to 
reframe rule 9(3) is already being taken and 
case stands referred to Ministry of Law. 

The item regarding revision of Biennial 
cadre review pay scale for the postmen cadre 
to Rs. 1200-18001- has been referred to the 
5th Pay Commission as thi! item comes under 
their purview. Their recommendations are 
awaited. 

Review of the establishment and filling up 
the existing and future vacancies is continued 
as ongoing process and proposals received 
from different circles are examined on merits. 
The consolidated proposal for creation of 
additional posts of postmen is beina taken up 
with Ministry of Finance. 

1.19 So far as filling up of vacancies is concerned LV inatructiona have 
been issued to all the CPMsG to take effective and urgent steps to fill up 
the vacancies in RMS and Poat Offices. Similar instructions have been 
repeated again to the circles on 30th July, 1996 directing them to bold 
DPCa for promotion to next higher rank and to also initiate reauitment in 
respect of cadres to which recruitment is due and vacant pottl exiItI. 
Special instructions have been issued in regard to mling up of the vacanac:s 
reserved for SCsISTs and arising in the normal course, as weD II to 
eliminate the backlog of SClST vacanciel for lpecial recruitment of 1995 
and 1996. It may be stated that so far as special recruitment drive is 
concerned, out of total 1129 identified vacancies, 816 have aJrealdy been 
filled. 

1.20 So far as general aspect regarding vacancies is concerned, perbaps 
above steps would meet the requirement. Since the Federations have not 
pointed out any lpecific inatanc:e of alarming vacancy position in any dlde, 
at this stage it would not be PQSSible to pin point a panicular drcIe. 

1.21 As reprds grant of leave to ED As , Savoor Committee 00 ED 
sYltem had recommended increase in the wages of ED Agentl at tho'nte 
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of 16.6"0 in lieu of leave. This recommendation was not accepted by the 
Government due to financial implications involved in accepting the same. 
In T.A. No. 9108(OJC No. 1783184) filed by Shri Anna Malick and others 
Vs. Union of India and others one of the prayers made was to declare that 
ED Agents are entitled to salary with allowance while on leave and should 
be granted leave at par with regular Government Employees. The CAT 
Cuttack in its judgement pronounced that Government shall consider 
providina for leave to ED Aaents keepina in view the number of hours of 
work, wagea paid and other aspects and make provision in this behalf in 
the rules governing their service conditions. The Government filed an SLP 
against this judaement in the Supreme Court. which dismissed the same. 
After further examination of the issue in the light of the Supreme Court 
Judgement the item has been referred to Justice Talwar Committee on 
Postal ED system for consideration and making a recommendation to the 
Government. 

1.22 As regards other demands included in charter of demands and not 
covered above. it is stated that they were also considered in consultation 
with 3 Federations13 Non-federated Associations in a series of meetings. 
First such meeting took place on 25.3.94 followed by 9 more meetings. The 
areas to which these demands relate and the present position/comments in 
respect of each item are given below:-

Demand 

Privatlsalion, M«hanisalioD aDd 
Computerl .. tion 
(a) Strict adherence to clause 1(d) 
of strike settlement dt. 12.7.87 

Present Position 

It requires consultation with staff 
side on any scheme of automation! 
computerisation. Discussions on 
these items held on 24.2.95 with staff 
side. 

1.23 Staff Unions have opposed the scheme on the grounds of staff 
redundancy, malpractice in appointment of LPA, diversion of postal 
traffic. etc. It was decided in 1987 with the approval of the then MOS(C) 
that:-

(i) No new LPAs will be appointed 
(ii) LPA. located at a distance of 2 kms or morc from a Post 

Office (1.5 km. in cities with a population of 20 lakhs or 
more) may be allowed to continue until the expiry of their 
3 yean or until a Post Office is opened in the area, 
whichever is earlier. 

(iii) In other cases. licenses may be terminated or dealt with as 
(ii) above depending on merits of each case. 

1.24 In 1989. it was decided to allow the LPAs whose licences were due 
for expiry to operate the agency until further orders. Hence some LP As 
are still continuing. In 1987, the number of LPAs was 810 and it came 
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down to 302 by March, 1989. At present, there arc 144 Licensed Postal 
Alents operating in the country. 

1.25 Both the schemel, the Licensed Stamp Vendors and the Licenscd 
Postal Agency are quite useful in terms of provision of extended postal 
facilities to the public. The large number of Licensed Stamp Vendors 
indicates that the scheme is serving the desired purpose. The Licensed 
Postal Agency which provides for additional services, i.~. booking of 
registered articles and clearance of letter box could also have been equally 
popular but for the opposition from the Staff Unoins because of which the 
scheme was held in abeyance. 

Privatisation of mail conveyance 
displacing Mail Motor Services 

Employin, 40n-Postal 
cmploycCl includiDl retired 
penonnel for perfonnin, postal 
and RMS work. 

The It aft aide was informed that 
there is no policy to wind up Mail 
Motor Services nor any existing 
departmental unit has been closed 
nor any new unit added. Proposals 
for departmental MMS at Gurlaon 
and Faridabad in Haryana Circle 
have been initiated at 'Plan' Scheme. 
However, small MMS Unit viable 
financially or technically might have 
to be closed with necessary shifting 
of staff to major MMS Centres. In 
addition at lOme places for 
augmenting existing services pending 
departmental augmentation or on 
short term basil contr_ct services 
may have to be provided. 

Orders were issued for engaging 
only pensioners as short duty staff. 

Pramt POIldonlCommentl 
1. Licensed Stamp Vendor (LSV) 

This sc:heme was initially 
introduced for headquarter towns of 
respective Heads of Circles, in 1969, 
but since 1983, it is extended to aU 
lreas. Tbe SCheme. aUows any 
individual firm or society to take an 
IScoey for sale of stamps and 
stationery. Some restrictions imposed 
It the time of introducing the scheme 
regarding amount and volume of aaJc 
and denomination of stam.- were 
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later removed and the amoUDt of 
c:ommilloa wu also railed, whea the 
scbeme wu ~ocI in 1994. la 
1995, the scope of the scheme wu 
extended to make STDIISDIPCO 
booth bolden elisible for the 
scheme. 

Under LSV Scheme, the asent iI 
allowed to lell postage stamps and 
stationery oaly and the rate of 
commilaion cunently allowed iI 5% 
of the total sale. UceDlCd Stamp 
Veadon are, at present, opentilll in 
tbe country. 

The rationale behind the scheme 
wu to dcconp PO counter and 
expand the work of avaDability of 
postal stamps and stationery. To plu, 
the loop boles which bad crept into 
the system the whole scheme wu 
reviewed. As • result of wbich-
i. The distaace between the nearest 

post office and place of 
functional of LSV hu been 
increued from ISO meten to haH 
an Km. 

ii. The LSV hu to function from 
desipated premises. 

iii. Security deposit bu been 
prcsc:ribed. 

iv. 2S% stationery component per 
purchpc of stamps and 
stationery from the Post Office 
by tbe LSV bu been 
introduced. 

2. Ucensed Postal A.eney (LPA) 
This lICheme WM introclucocl in 

August 6, 1985 to reduce opentional 
expenditure in urban are. and also 
to provide baic poetal 1Crvic:a 
extensively c:overin, areu where a 
post office wu not justified. The 
taks entrusted to IiccIlIcd Postal 
Alent were:-
(i) Sale of poe. stamps and 

stationery . 



Casual and part-time 
employees. 

(i) Coverage of the 
orders on temporary 
status to the casual 
labourers working 
for less than 8 hours 
a day. 

(ii) Probleml of part-
time employees. 

(i) Restructuring 
Inspector&! Assistant 
Superiotendentl 
Cadres. 

(ii) Restoration of 
Mail Overseers and 
Orderlies to IPOa / 
ASPo.. 

(Ii) Bookin, of reptered articles. 
(ill) Qearance of letter boxea. 

(i) &. (ii):-
After the judg~ment of Hon'ble Supreme Court In 
1987 to regularise the eervicel of the c •• ual 
workers of the Department, the BItt. Section thcn 
cancd for the number of such full time u well as 
part tQne workers then workina in tho Deptt. of 
Post. But, this proposal for creation of posta of 
Group 'C' and 'D' cadre, in order to rcau •• riIe 
their service could not take placo ~UIO 
recruitme'lt ~Ies in t~is regard provides theac 
Group '0' Post to Eb employeea. Therefore, 
temporary status to thelc cuual workers wu 
granted by the staff Brancb. The possibility for 
creation' of multi functio,nal pollS in order to 
ablorb the casual work~rs in the Departmcnt of 
Post was also explored. At that time All Hcadl of 
Circles were asked to Jive the fiaures of IUeb 
workers and jobs by c:lubbina their dutiea where 
work of more tban one type is to be pcnormed 
throughout the year but, each type of work does 
oat justify a separate resular poat. Aimoet aU tbe 
circles bad indicated in tbeir report that It would 
become difficult to, club .uc:h po8tl, becauae of 
their nature of duties and hours 01 dutles e .•. tbe 
Chowkidars would be enaaJed In the mild, 
whereas sweepers would be enlaled before 
opening of the post offices and m"Uera would be 
enlBled either in the early mol'Jlin, pr. lit tbe 
evening etc. 

The staff side wanted Time Bound PromotioD for 
Inspector&!ASPOsI ASRMs,on tbe pattern of Jr. 
Account Officer in Department of Telcom. who 
let Time Bound Pron)otlon, after completloa of 3 
years to Group'S', 11lc matter is .... dcr 
conalderlltion. 
It is not pouible to restore the Poet of Mail 
Ovcnoen and Ordcrliea boQaUIC ... a'dUn,· .. v .. 
fouod by abolisbiq these potta were uUUIbd for 
pvin, enhapc:ed allowancea to BOAt. 
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(iii) Raising tbe scale 1be accounts cadre is a common cadre in all tbe 
of pay of Senior Ministries. No decision can be takca by our Deptt. 
Ac:countanta of the in isolation. If the pay acaIe of ICnior Accountut 
Postal accounts is revised by C4AG, &be illite could be 
Offic:ea to Ra. 1640- implemented in our Department abo. 
2900. 

1.26 The Committee have also been informed that a propouI for the 
creation of 2217 posts of postmen and 148 posts of IOrtiDa poItmcn WM 
under proc:ea for a reference to be made to the Ministry of F'maace. II .... 
further been informed that information in regard to ED ofIic:iaIa who 
benefitted from the Departments' decision to pay 50% of the allowance for 
the put off duty period is beiog collected from circles. 

1.27 The Committee DOte that the proposal tor ......... tIoa 01 It,. 
roper Seleclloa Grade D posts 10 Hillier Seleetloa Grade I II ...... .... 
lent 10 the Mlalltry 01 FlIUlDCe tor conslcleratloa. The CCMDmUtee .... ..... 
that proposal for creation or additional posta for poIbDea ad IOI'tlq 
postme~ Is also beln& taken up with tbe Ministry 01 FIaaac:e for 
consideration. The Committee are of the view that 10 both the cues the 
Ministry of Finance would take a positive new and ac:conllnal, pnu1ne 
demands of postal employees wiD be met without much delay. The 
Committee may be apprised of the poIItlon. 

1.21 The Committee DOte that Contributory ProTideaI Fund ICbeme t. 
extra Departmental Aaeall and lrant of leave 10 EOAI an bel ... COIlIIdend 
by the Justice Talwar Committee OD poItaI ED lyalem. The CommIttee an 
of the new tbat Government wiD uk the TaI.,u Committee to expedite 
submission of Its report 10 that Government could ad .ccord ..... '. 

1.19 In reprd 10 reUelIo Extra Departmeotal Apoll. who an put oft 
duty and who are lubaequently relaItatcd, the Committee haw beea 
Informed that the Supreme Court bad ItnIck dowa Rule 9(3) PAT ED 
Aiea .. (Coodud &: Service) Rulel 1964 and 8dIoa Co nframe the rule II 
betal lakea up with tbe Mtnlltry vl Lew ...... ea. .. u. ..., be .,........ 
of the pfOlftll made ID tbII reprd u aIIo tile Dumber 01 ED ...... wbo· 
beaefttted froID the Department dec .... to pa, 58% of the ...... fAIr 
the ,at off d.. perW. 

I.lt Tbe Comlllltt. Ire Informed that the law reprdIq revllloa of 
B ..... cadre .... pa, __ fAIr poIt .................. ,.,...... to .... 
5th P., C ......... TM CoaunIttee feel the GOYel'DIDtIIt wUI ' ......... 
promptly u·" u tbIt 5. ra, COm ....... Report II nceiyed In IIaIi 
reprd. 

1.31 TIae C4inIIIDIUee .... DOte that odaer ....... I ........ tile .... 
of deaaudl .... beIDa CODd;Iend In COIIIUII.doa willa 3 federatlalll/ l NoD-
federated AIIodatio .. aad another ..... 1 WII Ie ......... die ftna .. ., 
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November, 1996. 'I'be' Committee feel that the Government will dedde 
~peditioudy aD the penclin, demands mentioDed in the usurance Jiven 
MId work tow ... fuIfihDoat of this ... urMlOe. 

(3) INDUSTRIALLY BACICWARD DISTRICTS 
1.32 On July 'n. 1994, Sbri Datta Mcabc. MP addrcaed the following 

Unstarrod 0UCIIIi0D No. 509 to the Primc Miniatcr:-

"(a) ,the criteria for lelectina iadilalriaUy backwud diatric:U in a Statc; 
(b) the .. lilies beiq .ade available to IUdl districts; 

(c:) the IWDCI of IUCb districts and the IWDCI of the districts 
pr.po..d to ... declared u iadUitriaUy backward ia Maharubtra; 
and 

(d) the 6IdUtica Mini siveD to thole diatricta which have already 
been declared .. Industrially backward districts?" 

1.33 In reply. tile 1IIen Minister of State in tbe Ministry of Industry 
(8mt. ~a Sahi)ltated u foUows:-

"(a) T'Iae Central Government bad ickotified Industrially backward 
diItricts bucd 00 a let of criteria which inln-lllia included per 
apita pnMIuction of food Jl'aina, ratio of population to 
aptcultural worken, the per capita Industrial output, &bare of 
factory employment in total employment etc. in the early 70s. 

(b) ·for ioclUltriaJiaation of tbeJe backward districts, a Central 
..... tmeat Suheidy Sc~me w .. ia openaioa from 1971 to 
30IIt Scplelllber, 1988. 
T'Iae F"mmcc Ad, 1993 bu introduced • Five Year Tax 
Holiday for new lad_trial undcrtakiop let .p In specified 
backward diltrk:ts. 

(e) a (d) TIle backward distrk:ts thai would qualify for the Income taX 
IIolidly are beiDa identified bya JI'Oup let up for the purpose 
~, .. MWitry of F"1IIUOe." 

1." ne:...,a, Jive ... (c) &: (d) was Ireated u ... urancc and w .. 
....... to be fulfilled within throe IIlOIItha of the date of reply i.c. by 
October 26, 19M. 

1.3' AI dae assurancc remained unfulflUcd, the Committee on 
GovenuDeot MuI'lDCCJ (1996-97) decided to take oral' evidence of the 
...... tatiYe . of the MiniItry 01 laduatry. The Niniltry of Induslry, 
_c.er, plcMled thM die queatioil pertained to the MiqiJtry of Finance 
ad the fonner "ad obtained information from the latter wbile replyina to 
6e quatioo. To clear tile doubt in rcprd to tbe uaurance, the Committee 
called die rcpreecntetivCl of both the MiDiatrica, Damely, loduatry and 
JIIauc:e 011 Novembers,' 15, 1996. However, abe Miniltry of Pinancc 
accepted dae traDlfer of 1M MIUJUCC ¥ide D.O. No. 1I9/94-DBA-ll 
0..- No ... be, 14, 1_ froIa 1M s.cNtar" WiaiIIry of laduatry. The 
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Secretary. MiDiIUy of Industry wu uemptcd from peraoaal aJ'PeUUCC 
before the Committee for evidence. However, that MiaiItry .. 
reprcsented by the Joint Secretary (Smt. Pratlbba Ituan). 

1.36 Durin, evidence, the Committee deIircd to Dow tho propeII 
made by the Jl'Oup set up to .identify the bactwud diItric:tI tbat would 
qualify for income tu holiday. 

1.37 In reply. the reprelelltative of the MiIIiItry 01 Fanuce apIIiaed 
tha, an l.oraaI GnNp eompriain, tho thoa Additioaal Secnury, 
Department of Revenue u Chairman and , other membel'l wu let up to 
c:oasidcr an apecta relatiq to the subjcd matter. 'I'M report 01 tile Group 
wu lubmitted ia October. 1994 but .M DOt MlCCpted by tile GoveI'lUBCDt. 

1.38 When Mked bow .... y diltrictliuld beea ide.IiW ia tMt report. 
the representative replied that 114 disuicII were idendftcd ill tU1 report. It 
wu further .. ted tOt the GovernmeDt of MaIwIIIatn and the 
Govel'lUDCDI of Gujana baa ICDt repraeataaionl that iut.eIId of diItrictI. 
taluka should be the criterion for cietermiDin, the bec:twardDea. Tbe 
Government accordinaly. referred the matter to another Group IIeaded by 
another Additional Secretary, DcpartmCllt of R.eYonuo. Tlaat poup 
c:ompriled the Economic Advisor in the Ministry of FlnaDce lIonpith 
other two membera. nat Group IUbmittcd ill report ill MarcIl 1~ aad 
rec:ommended S3 diltrictl to be nodtied M bKkward dIItrictl. The 
representative of tbe Ministry of Fmaace further stated tbat the MiDiIter of 
Fiaance c:oaaidcred the reports submitted by both the GroupI and the 
Miailtry of Finance are SOia, to ICIld aa ameaded propoul to the Cabiaot 
in wbicb neither S3 nor 114 diItric:tI are mendolled. The repraeaWive of 
the Ministry of Fmance wu of the view tbaa· DOtificaticv.a in reprd to the 
aubject matter would be out before the cad of Janaary 31, 1991. The 
Committee were also Informed that 10 IIIUI'IDCCI on the subject were 
PCndiaa aad. reqtlelted for cztcnIioa of lime upto Janauy 31. 199110 that 
by that time tile lilt would be oat. 

1.39·Tbe rcpICICDtatM of the Miniltry of FiIlaace ltatcd that once the 
list WM out, die industrtca could COIIIC up ill tbose diItrIctI and already 
aiatia, indaIIria would be eupble lor au boUda,. 

1.40 Whea askcd wilethe!' the dedsion would be implemented with 
ret:rOIpedive ·dect, tIIIe repreeent .. ivo of the Miailtry of FlDaace replied: 

..,..... proviIioM obtaia witII effect from October 1, 1994. Tat. 
DOdftc:adoa will alia come lato cffecc from October 1. 1994. 
Whatever the Parliament ... app.o¥ed from that date it wiD come 
into o&ct." 

1.41 The, eo.mittee deIired to bow wbetber ... catepiMIioII 01 
backward dlltticla w. doIIC • "No IndUltriel DtItricI', "MOIl Backward 
District' and 't.e. a.ctwud DiItric.t' and ..... die cIiItridI. 10 
Gate.,n.ed, WCMdd be r- 2S per cent tuMidy, 15 per coat IUbiidy and 
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10 per cent aubaidy reapectively. The Committ~ further enquired whethcr 
those districts bave been included in the list. 

1.42 In reply, the representative stated that all North Eastern States. 
Himachal Pradesh, Jammu cl Kashmir and the Union Territories have 
been categoriJcd as Backward States and in addition to that, the districts 
would be notified. 

1.43 When the Committee mentioned that there are certain districts 
which bave already been notified and whether 'No Industry District' would 
be given 25 per cent IUbsidy, the represeatative of the Ministry of Finance 
replied tbat already a provision exists under another section of IT Act and 
that matter would be taken care of by the Ministry of Industry. It was 
further clarified that under that provi,ion, when any indu'try is estabmhed 
and wben it starta functioning under the~ specified districts for the first 
five ye81l. they will pay 80 tax at all and for another next five years, those 
industries would get a deduction of 25 per cent for non-government 
assessees and government assessees respectively from their taxable profits. 

1.44 Thcreafter the Committee desired to know from the representative 
of the Ministry of the Industry about the subsidy, which was being given to 
the backward diltricts. The representative explained that the Ministry of 
Industry were implementing two schemes-namely, (1) Growth Centre 
Scheme and (2) Transport Subsidy Scheme. The erowth centre scheme, 
came into existence in 1988 and growth centre is supposed to be set up at a 
cost ranging from RI. 2S ClOre to Rs. 30 ClOre. It was further explained 
that it is a Centrally Sponsored Scheme under which the Central 
Government COIltributel Ra. 10 crore. It was also Itated tbat State 
Government A Financial Institutions were supposed to contribute 
Rs. S crore each and the remaining Rs. 10 crore is to come from the 
market borrowings. The representative added that out of 70 Growth 
Centres identified by tbe Planning Commission, 49 Growtb Centres have 
been approved 10 far. But accordina to her, in the initial year, the scheme 
was conatraiaed becauee of several factOR. The fananeial agencies 
appraising Ibeae projects were not contributing their shares, though one of 
the conditiona Itipulated was that the finaneial .aencies must contribute 
their ahara before the Central Government releuca ita share. The 
financial _geDdes never came forward. Sbe furtber .lated tbat after the 
matter was taken up with the Ministry of Finance, the condition was 
delinked and ooly in 1994-95 the scheme really took off and the 
Oovemmenl was able to release RI. 80 crore under the Scbeme. 

1.45 Alkod wlletber tbere wu any outstanding llII)Ount to be released. 
the represeDtative explained that the implementation of this Scheme was 
quite upto-date and there was no cue pendins with the Slate Government. 

1.46 Whal apec:ificaUy asked bow mllflY centres were remainina DOW to 
act approV81 Md whether there was any Special Sdleme for the Nord' 
Eastern States. the representative of tbe Ministry of Industry stated the 



17 

proposal for Growth Centre in Chariduar, Assam, was cleared and they 
were sending it before the apex Committee. The representative also stated 
that the Ministry of Industry have written to all the Chief Secretaries to 
finalise the projects so that they could accord approval. 

1.47 Asked to elaborate the criteria involved, the representative stated 
that it took into consideration several aspect like population. the 
backwardncu of the area, the potentiality of the area, ita proximity to the 
district headquarters, availability of power, water supply, etc. 

1.48 When enquired about the support the Central Government receIves 
from varioUi State Government agencies like the Electricity Board or the 
Industries Depanment for the development of these Growth Centres, the 
representative of the Ministry of industry explained that normally. it was 
the State Industrial Development Corporation, which takes up the 
development of Growth Centres. Besides, the Central Growth Centres, the 
development of several other growth Centres was also taken up by the 
State Government. The representative stated that when the project report 
was submitted, the Ministry of Industry see to it that relevant Inputs are 
provided by the State agencies. She also clarified that everything cannot be 
taken up either by the Central Government or by the financial agencies. 

1.49 The Committee pointed out that in the Export Processing Zones, 
the land and other facilities to prospective entrepreneurs are provided and 
desired to know whether terms and conditions like extending co-operation 
to the labour front, would be considered while alloting plots to the 
entrepreneurs, the representative of the Ministry of Industry stated that 
she would definitely put it across while reviewing the matter with the State 
Government. 

1.50 The Committee also pointed oul that the Subsidy being given to the 
industrial powt .. centres was mainly to help the backward areas, but from 
1988, Central Investment Subsidy has been stopped and substituted by 
Growth CeDtre Scheme. The Committee desired to know whether there 
was any possibility whereby Central Investment Scheme would continue till 
Growth Centra are established in the backward areas. 

LSI The Committe were informed that in some States in the North 
Eastern region, project reports have been fmalised by financial agencies. 
The rcapresentative ~lso mentioned that the Ministry of Industry are trying 
to provide a major push to the finalisation of the project reports, because 
reintroduction of as (Central Investigation Subsidy) is a policy matter and 
the Planning Commission and many agencies are involved in it. The 
Committee were also informed that the State Governments have also a 
responsibility and they must play an active role because the Ministry of 
Industry have to keep working on thCj project report. The financial 

.institutions, take long time to appraise the project and that the financial 
institutions have not participated financially in the scheme. 
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1.52 The Committee pointed out that in luch eveotuality. the 
Government lbould make sufficient proviaioa and th.t the Central 
Government arc liable to pay the subsidy to the State Government as 
promised. the representative of the Ministry of Industry replied: 

"That scheme is over. It lapsed in 1988." 

1.53 The Committee pointed out that the Central Government are liable 
to remit money to the State Governmentl and uked whether outltandinl 
money was given. To tbis, the representative stated that after tbe Subsidy 
Scheme was over. some units bad lone to the Supreme Court. In 
December 1995, the Supreme Court laid dowD certain criteria sayinl that if 
tbe applicadon. complete in all respects, is received by the Union before 
30 September 1988. such c:aaes must be conaidered. The Committee have 
abo been informed that the Ministry of Industry h.ve moved their Internal 
Finance Divisioo to mate requisite Budlet Provision. 

1.54 TIle CaamlIttee IIOte that tile ........ ace wu "Yell In 1994 by the 
MlaIatry or Indutry .......... the IUbject matter pertaiDed 10 the MIniatry 
fIl FIDuce. TIae C.......... "'v. beea tal........ that there are 
10 ~ • tile abject matter In tile name or MInIatry or FIaanc:e. TIle 
(Aemlttee ............ t the Mbaiatr1 01 FInuce was reluctant to accept 
tnDIfer of thII MlUraIlCle ...... the MIniItry 0I1nd1lltrJ tID the Committee 
directed tile MInistries to appear before It aDd uplala tbe position. 

1.55 The 1alda1 reluc:taDcc on the part 01 tile MlalllrJ or FInuc:e Is 
......... the talk of hIeatif)'lna the backwanl dlatrida ..... formulatiq the 
ai&erIa ... _tnlW to .... FiaaDee Mlailtry •• k .... appolalell two 
C ..... 1UeeI for IbII ......... TIle laue ofldeDdfJbIIlbe backwud dlatrlc:ts 
• YeI'J Important ID the eoatat 01 the .ve .......... 01 &be bKkwani ..... 
.. tile CIMIIItry and thenfore, the MIDIItry fIl FIaanee ... the MIaI*1 of 
......, IboaId bve jab1t11 tried 10 lpeed up the IDIpIemeDtadoa or the 
ManIICe alYea to ........... ,. IDatad, each MIDIatrJ trW to abIft the 
Ill' ........ Ity .... the ....... TIl. nfteeta poorly _ the CIO-CII'dIaated 
I'UctIoIIIDI or _erma MIaIItrta of the Goftl'lUllellt. 

1.56 TIle Caaualtlft fIu1ba' obIene dial tbere ...... be dole c:. 
ordlnatloa .eI co-operatl_ ......... ~trIa c.ca ..... ..,.....11)'. at a 
time ...... abe .. bject • the COIICa"D «* .".... MbaIIUteI. TIle COIIIDIIttee 
are ." the YIn &bat .. I8Cb cues. the DOcIaI MIaIItry lboIIIeI be nspollllble 
for tlaMly tdIIment 01 &be .......... ad IaItIaae nee 1'1')' actloa for 
........ ")'I ID d.- aMribIatioa with other MIaIIary. 

1.5'7 TIle C-aalUee BOte that two different Ia........ poupa bad 
.,.,.telyldntlfted 114 aad 53 dlstrlc:ts as IDdUllrlllly .. etwud districts. 
'I'M C_mlttee further DOte that the MIniatry 01 FIDaaee w.e ..... 10 ... 
... _ •• d.d ........... Ihc Cablaet an. DOtIftc:atlon on the ..... jed woald 
be eMIt before &be end or .... uary 1997. The Committee are of the .sew that 
the MlnIatry ., Finance woulel Iuue the noClflcatloa b, "1lIUIU")' 31, 1997 
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positively, as promised by the representative of that Ministry, so that action 
for Implementation of usurance would be completed. 

1.58 The Committee note that the Central investment subsidy sc:heme 
ceased to exist In 1988 and the Growth Centre Scheme came Into existence 
In 1988, which emphasised the development of infrastructure, rather than 
usinllubsidy. Under this .cheme lrowth centre would be set up with a total 
cost of Rs. 30 crores out of whlc the Centre would contribute Rs. 10 crores 
the State Rs. 5 crores and the financial institutions Rs. 5 crores. The rest 
was to be railed through market borrowings. The Committee have been 
Informed that the nnanelal Institutions did not come forward to contribute 
their share and the Central Government had laid down a condition that 
unless the FInancial institution contribute their share, the Centre would not 
release Its share. The Committee are amazed that tm 1994.95, the Central 
Government did not release Its lihare, because the financial institutions did 
DOt come forward to contribute their share. Thus, a good seven years have 
passed without anything happening In regard to this Important scheme. The 
Committee are unable to understand, why such a condition was laid down 
by the Central Government In the fint place and then waited for long sc:ven 
years to dellnk that condition. All this time the scheme wu languishinll 
resulting in no ,,'orthwhlle industrial Krowth in the backward areas of the 
country. This shows extreme callousness on the part of the Government in 
deallne with a very crucial problem of industrial development of the 
backward areas. The Committee take serious note of it. 

1.59 The Committee also note that the question about pay inK the 
outstandln, amount of subsidy to the States till the scheme subsidy WIIS 

abolished In 1988 Is also very Important. The Central Government Is 
committed to pay this amount to the States. The Committee find that the 
Government wu not very lorthcomln, on this Issue. The maUer was til ken 
to the Supreme Court by some units and the Supreme Court laid down the 
criterion accordlnl to which all applications received by the Union before 30 
September, 19M, which are complete in all respects, should be considered 
lor payment. 

1.60 The Committee note that financial institutions are eoverned by the 
Ministry 01 Flnaocc. This would amount to whatever, Is given by the right 
band Is taken away by the left band. Enormous time bas been consumed on 
a stipulated condition which Government could have easily overcome by 
yleldlnl 8 Uule. The Committee observe that the Government are duty 
bound to Iolftl tbe commitment and whatever subsidy was prescribed has to 
be liven to States without further delay. 

1.61 The Committee direct tbe Government to implement this assurance 
lully by this time and report hack'to the Committee at the earliest. 
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4. WELFARE OF WOMEN AND CHILDREN 
1.62 On August 5, 1991, Shri Rajveer Singh, MP addressed the foUowing 

Un!ltarred Question No. 293 to the Minister of Human Resource 
Devclopment:-

(a) "the ncw schemes under .:onsideration of the Government for the 
Welfare of Women and Children during tbe year 1991; 

(b) whether the Government propose to provide special relief to tJie 
housewives under the self-employment scheme; and 

(c) if so, the details thereof?" 
1.63 In reply, the then Minister of Human Resource Development 

(Shri Arjun singh) stated as follows:-
"(a) to (c) The Government is considering some new initiatives for the 

development of women and children. These include 
integrated programmes for the development of women, the 
establishment of a National Credit Fund for Women and the 
setting up of the office of the Commissioner for Women's 
Rights which will benefit all categories of eligible women 
including house-wives. The Integrated Child Development 
Scheme is being extended to cover adolescent girls in 
selected blocks." 

1.64 The above reply was treated as assurance and was required to be 
implemented within three months of the date of reply i.c. by November 4, 
1991. 

1.65 As the assurance remained unfulfilled, the Committee on 
Government Assurances (1996-97) took oral evidence of the representative 
of the Ministry of Human Resource Development (Deptt. of Women & 
Child Development) on November 15, 1996. 

1.66 The Committee were informed that an integrated project called 
"Indira Mabila Yojana" for development of women was launched in 200 
blOf'u in various States of the Country from 20 August,4I 1995. During 
evidence, the Secretary, Department of Women and Child Development 
explained that the concept of "Indira Mahila Yojana" was to carve out a 
plan for women at the district level with resources for all the development 
lectors to be earmarked {or women. It wal further Itated that the plan is 
based on the felt needs of the women. The survey is carried out accordina 
to the criteria of the risk of becoming poor not only because of poverty 
due to income but poverty due to lack of acccSl to =tain things like 
drinkina water, sanitation, two meals a day. good house, illiteracy and 
unemployment in the family, drug addiction and being the member of SC 
or ST Communiy who are nlostly poor. The Committee were further 
informed that after the survey is. carried out homogenous aroups of women 
comprising 200 or leu women at Anganwadi level are formed. The group 
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is then told about the programmes that arc available and how to have 
access to these facilities. 

1.67 The Secretary further stated that simultaneously thrift has been 
promoted, amon"t them and 'Rashtriya Mahila Kosh' (National Credit 
Fund for Women) has been set up in 1993 to give loans to Non 
Government Organisations who in tum give it to the individuals. The 
Committee were also informed that 'Rashtriya Mabila Kosh' has been 
catcring to 130 NOOs covering 1,34,000 women in the country short term 
loan of Rs. 2000 to 3000 is given by the 'Rashtriya Mahila Kosh' to NGOs 
at eight per cent interest and the latter lend to individuals at 12 per cent. 
The Committee were also informed that a beneficiary can borrow up to 
Rs. 90001-. 

1.68 Asked whether it would be possible to have a unification in the 
matter of interest charsed, so that the beneficiary cl'uld enjoy some benefit 
by being charged at the lowest possible rate of interest, the Secretary 
mentioned that NGOs have been advised to lend money to the individuals 
at the rate of 12 per cent. The Secretary explained that when it lends to a 
group, the rate of interest charged is between 12 per cent and 18 per cent 
to cover some overhead expenses. 

1.69 The Committee were also informed that Rs. 30 crores for the 
project was given as olle time money during 'the structural adjustment 
programme as a revolving fund. 

1. 70 When enquired whether the amount was sufficient to meet the 
requirements, the Committee were informed in negative. The Secretary 
explained that they have targened to· reach atleast one million groups and 
require a larse amount of money. 

1.71 The Committee were also informed that the Central Government 
have their own system of monitoring agency to watch the functioning of 
these NGOs. 'Rashtriya Mablla Kosh' Officers go for inspection and some 
retired offICers have also been designated to visit those NGOs and report. 
The Committee were abo informed that recovery of loan, given to women 
aroups. was clU:Cllent. 

1. 72 On beiDI uked whether the Government have come across any 
irregularity In regard to working of Rashtriya Mahila Kosh, the Secretary 
stated that there wu DO case of misappropriation. However, in 
Thiruvananthapuram, Kerala an organisation of fishcrmen, (Trivandrum 
District FIShermen Federation) (TDFF) was sanctioned loan by Rashtriya 
Mabila 1C0IIa, which bas DOt beeD repaid. Throup OM No. 1101(vl(9)191-
VC dated 9 December, 1996 of Ministry of Human Resource: Development 
(Deprartment of W cl CD), it has further been stated that the TDFF had 
applied to RMK for the rant time on 21st October, 1993 for a loan of 
RI. ZI.28 a.khI. After completion of ncc:csaary formalities, a loan of 
RI. 21.00 Jakhs·wu saadioaed to them on 30.12.93. This comprised S.T. 
loan of lb. 16.50 lakhl and M.T. loan of lb. 4.50 I.ku. The necealllry 
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documents, viz. Agreement Deed, Guarantee Deed and Demand Promote 
were duly executed with TDFF. The above sanctioned amount was 
disbursed to TDFF in two instalments on 24.1.1994 and 11.3.1994. 

1.73 TDFF applied for a repeat loan of Rs. 40.00 lakbs on 27.8.1994. 
After consideration of the application on amount of Rs. 34.00 lakhs, i.e. 
Short term loan of Rs. 2S.00 lakhs and Medium-term loan of Rs. 9.00 
lalehs, were sanctioned to TDFF on 30th Sept., 1994. Out of this sanction, 
the first instalment of Rs. 17 lakhs was released (S.T. Rs. 12.5 lakhs and 
M.T. Rs 4.5 lakhs) on 21st December, 1994. Thus, a total amount of 
Ri. 38.00 lalehs was disbursed to TDFF upto 21st December, 1994. 

1. 74 It has also been stated that the above said amount was to be repaid 
by TDFF as per repayment schedule sent to them at the time of 
disbursements. The TDFF was making payments upto December, 1995 and 
the last repayment was made on 2nd January, 1996. Out of loan of 
Rs. 38.00 lalehs disbursed to them TDFF repaid back an amount 22.77 
lakhs, leaving a balance of Rs. 15.23 lakhs (principal) and Rs. 2,86,937 
(interest) accrued upto September 1996. 

Thus, the default by TDFF is as under':-
(1) Total loan disbursed to TDFF 
(2) Repayments made by TDFF to RMK 
(3) Balance due/overdue 
(4) Interest accrued upto 3.9.1996 
(5) Total due/overdue (i.e. 3+4) 

Rs. 38.00 lakhs 
Rs. 22.77 lakhs 
Rs. 15.23 lakhs 
Rs. 2.87 lakhs 
Rs. 18.10 lakhs 

1.75 The Committee have further been informed that a notice was sent 
to the organisation Oil 26 October, 1996 for recovery of due. As a result, a 
demand draft for Rs. 3.00 lakhs has been received by 'Rashtriya ,Mahila 
Kosh' on 2 December, 1996 and the organisation has promised to make 
further repayment in due course. 

1.76 When pointed out that ICDS is beina extended to cover adolescent 
girls and what was the latest position in this regard, the Secretary stated 
that in SOO blocks they have undertaken the programme. The adolescent 
girt are being given buic education on many matters. The Committee 
were also informed that in the Ninth Plan period, the programme would 
cover all the girls. 

1.77 When it was pointed out that the assunnce was given by the 
Government in 1991 and the programme would continue indefmitely, the 
Secretary stated: 

"'There are two parts to it. Technically, we can prescribe a date 
and cloee it. But at the Jround level, it will be' a continuous 
process." 

1.78 When the Comlnittoe desired to know why 10 much delay had 
taken place in implementing all tile projects when the assurance was given 
in 1991, the Secretary, Ministry of Human Resourc:c Development (Deptt. 
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of Women and Child development) replied that tbe reason was that it 
was not that one Department decides. Whatever concept is framed, it 
is taken to the Planning Commission. After the Planning Commission 
has concurred, wberever, it bas to be approved by tbe Expenditure 
Finance Committee or by the Cabinet, depending upon the cost of the 
programme. Thereafter all other Departments concerned arc consulted. 
Sometimes, resources are not available and the Ministry might be 
advised to postpone the programme to next year. The Secretary, 
furtber stated that despite all odds, they could universalise the ICDS 
Programmes, launch Indira Mahila Yojana and conceptualise it. 

1.79 When pointed out that the Committee arc concerned with the 
results, the Secretary, Department of Women and Child Development 
stated tbat she would convey tbe Committee's direction to the 
concerned Ministries to take decision within the Eighth plan period. 

1.80 As regard 'Commissioner for Women's Rights', the Secretary 
stated that they arc waiting for the clearance of Expenditure Finance 
Commission (EFC). The Secretary also stated that with the setting up 
of 'Commissioner' for Women's Right, Special Officer as Commissioner 
in the States, as also at National level would be appointed to 
particularly monitor crimes against women and build up a network at 
the district level through a Committee system or through a Special 
Officer system so that there could be quick disposal of cases and 
better investigations. 

1.81 When the Committee pointed out that already the National 
Commission for Women already exists and that NCW would support 
the proposal except for the meagre infrastructure that is being 
provided, the Secretary of the Department of Women and Child 
Development stated that there is no opposition, but there is a proposal 
to integrate the Women's Rights Commission and the National 
Commission for WonleD. One member of the NCW would be a 
Member of Women', Risht Commission, the Sec:rctary added. 

1782 On being asked, why it was delayed so much, the Secretary 
stated that there had been a lot of conceptualisation on the matter. 
OurinS the lut one year, she added that a lot of meetings were held 
e\'en with the Home Ministry, which was qucstioning the need for a 
separate commission. The Committee were informed that the 
Department of Women and Child Labour apprised the Home Ministry 
that poDce wu not actio, adequately and some forum to monitor was 
needed to see how the police as well as the courts looked into the 
inve.tiption of the cuca of crime againlt women. 

1.83 Asked whether it would not be overlappins on the normal law 
and order machinery, if the commission is provided with DIG and 
other officers, the Secretary stated that it would not be so. 
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1.84 When asked whether any ,uch committee at district level bu been 
formed, the Secretary stated Utat such a Committee hu been fonned in 
Rajasthan in the context of crimes aaainst women. 

1.1S The Committee no*- tbat ..... raaC8 IIIvu ... 1"1 .... ..., ..... 
partlally IuUUled wltb the Iauac:blna or Win MabDa YoJ... ,. 
development or Women Ia Aqult ·20, 199! ..... c:reaU,* ot aasbtrt,. 
MabDa Kosh Ia 1993 to alve loaDi to NCO.. The Committe Ippredate the 
work heina done under ladln Mahlla YoJaaa ud Rubtrl)'a MahDa Ie_. 
The Commlttft however Dote that the Rubtrlya Mablla K_b b .. IlOt beea 
able to recover ruu loaD IBDdloaed to Thlru'·aaantha.......... DlItrld 
FIshermen Federadon (TDFF). The Coqunlttee appredat. the .0 .......... 
by Ruhtrlya Mablla Koab for recoYCI} of loan. Tbey may bown.. be 
Ipprlsed lbout the Pr'OIreJII In recovery or lo,D frOID this rederatloa. 

1.86 The Committee Dote that tbe Rasbtrlya MabIla 1Mb baa been 
cateriaa to 130 NCO. coverfna 1.34.000 WomeD Ia the eouDtr)' .Ith a IUID 
of R •• 30 crorea pve. IS one ~e money. The Commlttef .... dult .. 
Rashtrlya MabUa Kosb have tar&etted to reach .tIa., ODe m1D1op atOUP 
... d Deeded more money. The Committee desire that the GovenuDedt ~Id 
provide more money for the project. 

1.87 Th. Committee note that tbe ICDS .... ...... at........ ...., to 
SOO blocks In the couall}. The Commlttft "'re that drol1l to toftr 
adolescent Ilrls UDder ICDS In the couatry be made at tbe earllelt 10 that 
the auurance II Implemented without further deIa)'. 

1.88 The Committee nole tbat the Government haft ded4ed to IDtqrate 
both the Commls.loner for Women'. JUab .. ud Women' ........ 
COIllDllsslOD. The Committee also Dote that IJOIkt Is Dot adequate Ind -...e 
forum to mODltor II needed to see bow the poUce II well as abe ~uru 
looked Into the Iav ... ta.tJon of 0.. dial or erlme ....... t ".... n. 
Committee, however are Dot happ)' with tile GoYCl1IIDeat for taklnt IUdt • 
10DI time In decldlnl tbe matter. The Committee Ire or the view tha. the 
GoVerDJIU!Dt would ftaallle the ... atter wltbIa the E1Ptb PIa ,...w. 

1.19 The Committee .xp ..... tlHIr dllpleMun .. IbIftIq ........... " 
from oae MlaIatr, to other MInIItrJ ud de8Ire .. coacwted ...... ....... 
be made to apedI~ lmplemenllUoa of the 8II1IrIIICe. TIlt Comm .... an 
concerned with the ...... 1 ..... d direct that the eooceraed Mballtrilil. IIaouId 
be Informed accordlftllJ. 

S. CENTRAL LEGISLATION ON ~ANDLESS AGRICULTURAL 
WORKBRS 

1.90 OD March 14, 1990 Sbri Ram Sajiwan, MP addreuect the foUowJllJ 
unstarrcd qUcatiOD No. 373 to Minister of Labour:-

M(a) Whether Government bave accepted ia priDdplc the aoed to 
brln, forward a CeDtraI LegiSlatioD on wdlea AJricultural 
Worken; and 
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(b) if 10, the stepa bcinstaken in thu resard1" 
1.91 In reply, the then Minuter of Labour and Welfare (Shri Ram Vilas 

Puwan) atated IS foUows:-
M(a) Central lesia1ation for Asricultural Workers wu one of the 

recommendations made at the National Seminar on Agricultural 
Worken held recently; 

(b) This is under consideration." 
1.921be reply given at (b) was treated as assurance and Will required to 

be implemented within three montha of the date of reply ;.~ .• by June 13. 
1990. 

1.93 A. the uaurance remaineQ unfulfilled, the Committee on 
Government Assurances (1996-97) took oral evidence of the representatlvc 
of the Ministry of Labour on Novembet 15, 1996. 

1.94 Durinl evidence, tbe Committee desired to know about thc 
progrea made in respect of the preparation of a draft Bill regardin, 
Landless Agricultural Labourers and the salient fcatures contained therein. 

1.95 In reply, the Secretary in the MioiAuy of Labour explained thaI 
draft Bill is under the scrutiny of Legislative Department and the 
Department of LeSai Affairs. The repl"ClCntative from the Ministry of 
Labour added that Union Labour Minister had called an all-party meeting 
on 21st August, 1996. The salient features of the proposed ICliisatioo were 
placed before the representatives of various politicalpardes at the mectin& 
and they had unanimously, and whole heartedly endoned the proposal. 

1.96 The salient fe.turc. of the proposed legislation, u indicated by thc 
Seaetary, are 15 follo .... :-

"(i) It provides for a machinery for reJiatratlon of the aarlculturul 
labour with a view to securin, and documentine an authentic 
enumeration. 

(ii) It provides for a mechanum for timely, peaceful and am:":ltblc 
settlement of diaputca bctwecQ the landlords and the aJflculturll1 
workers in relation to terms and condltiol1l of service. or 
employment; and 

(iii) It Provides for an eniblin. provision for constitbtion of a welfare 
fund by way of levy of ceu for apicultural worken with a view to 
provide certain welfare amenities and facilities, such IS houlilng. 
medical lAd, education for children of aaricultural workcn, aroup 
insurance, maternity benefits ctc." 

1.97 The Commlttec were worme4 that durinl the winter lCIaion 1996, 
the BUI Is likely to be introduced. However, the matter II pendinl with 
Ministry of Law, as there was a con.stitutional hitch. (VUk Ministry of 
Labour, OM NO. H-ll0161219O-RW, dated 6th December, 1996.) 
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1.98 On being asked by the Committee about the areas where maximum 
flexibility would bc incorporated in respect of States in the event of 
consensus with regard to the rights and privileges of the labourers. the 
Secretary mentioned that both the Union Government and State 
Governments have been empowered to enact legislation. It was also 
informed that matters relating to labour is in 'Concurrent List' of the 
disribution of powers and certain important aspects relating to conditions 
of employment and service of agricultural workers largely fall on' the 
States. The Secretary also stated that as per the recommendations of the 
Minimum Wages Act, most of the State Governments and Union 
Territories have fixed or reviscd the minimum wages for agricultural 
workers and hours of work have also been laid down which should not 
exceed eight hours, with the provision of break and weekly off. The 
Secretary informed that Kerala and Tripura already have the law on the 
subject. It was stated that since 1975. extensive consultations were held 
with the State Governments and Union Territories through a number of 
{ora, such as standing Labour Committee, Indian Labour Conference and 
Labour Minister's conference for a Central Legislation on the subject. 
However, States have different opinions on the issue. Some States are of 
the view that 'Minimum Wages Act' has taken care of minimum wages and 
the hours of work. Other States feel that conditions in all the States are 
not uniform. Some of them fall in the irrigated belts and some of them fall 
in the non-irrigated belts and varying geographical conditions prevail in 
different States and they have already several laws for agricultural workers 
but these are not fully implemented. In spite of these varying perceptions, 
the Secretary indicated that it will be their endeavour to enact a Central 
legislation, as the Minimum Wages Act do not cover all the aspects of 
conditions of employment and services affecting the working and living 
conditions of agricultural workers. It was also stated by the Secretary that 
Central legislation on agricultural workers envisage the provilions for the 
enumeration of workers, their welfare, amenities and other facilities. 

1. 99 When asked by the Committee to clarify regarding the constitution 
of a Welfare Fund by levy of cess, the Secretary stated that the fund will 
be by way of cess contributed by landlord. When asked whether it will be 
fixed at State or National level, the Secretary clarified that the law is 
expected to be a simple piece of legislation. Asked whether it will be 
implemented at national level, the Secretary stated: 

"For that Committee will be constituted it will be left to the 
legishlture ... 

1.100 The Committee were also informed during evidence that levy of 
cess for constitution of a 'Welfare Fund' is a subject matter, which falls 
within the purview of the States. . 

1.101 The Secretary indicated that there had been varying perceptions 
amongst the States with respect to welfare implementation programme, but 
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no where in the country, there is an 'Employment Guarantee Programme'. 
It wu further added that workers in search of better employment millate 
from one place to another. 

1.102 The Committee enquired about the points which were discussed 
during the All Party meeting held earlier in the forenoon. The Committee 
felt that the Act would include broad provision and some of the sections of 
the act will be implemented after the State Government issue notification 
from time to time. 

1.103 When tbe Committee pointed out that Government had taken long 
time in bringing the legislation, the Secretary informed the Committee that 
after obtainin, the mandate at the All Party Meeting held on 21 August, 
1996, a Cabinet note of 100 pages containing inltr-al/Q, the resume of 
consultation with various Ministries and State Governments, has been 
prepared. As regard the question of levy of cess, the matter was placed 
before the representatives of political parties to seek their alternative 
suggestions and ideas. When asked by the Committee whether it would be 
mandatory on the part of States to implement the legislation after it is 
enacted, the Secretary elaborated about three alternatives viz., (i) Uniform 
Legislation for all the States; (ii) Drafting of the Bill after incorporating all 
the proposals for Cabinet's approval and then circulation of the Bill to the 
States for adoption as a model; and (iii) Dropping of the Bill. He further 
expressed that experience .howl that adoption of model law by States did 
not come upto their expectations, as except Haryana, all other States, 
more or less, were against the Central legislation. 

1.104 The Committee DOte that wblle IlDIwerina Lok Sabha Un.tarred 
Questloa No. 373 oa 14th Marcb, 1990, tbe House wa. Informed that 
Central lealalatlon 08 laadleu qrlcultural worken wa. ODe of the 
recommeDdatiou made at a National Seminar on apicultural worken and 
tbe recommendation WII UDder coasldentlo8 or tbe Government. About six 
Jtan bave paued slace thea, but the biD Is Jet to be received. The 
Committee furtller DOte that much time ha. beeD .peDt In IOrtlnl out tbe 
matter wllb dIlrerent coacemed .. encla. 

1.105 The Cmamittee also Dote that the Cabinet at their meetlq held on 
25 September, 1996 bave desired that the bill .bould _ drafted and placed 
before It. 

1.106 The Committee an of the view that the GoYel'lUHDt bave taken an 
unduly Ioal time to frame the lqIsIatlon. Wblle appreclatlDc tbe procedural 
upeeu Iavolved, the Committee recommend tbat the Goverameal should 
DOW be ready with the draft bill, and Central LeptlatloD on laDdless 
Ap1caltunl workers sboal. IOOD be Introduced In Parliament. The 
Committee hope lbat LeplatJoa "to make adequate provisions ror the 
health, education and welfan of children of the apultural worken. 
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6. CHILD LABOUR 
1.107 On December 9, 1994 Shri Basudeb Acharia M.P. addressed the 

following Unatarred Question No. 576 to Minister of Labour:-
"(a) Whether the Government propose to amend the Child Labour 

(Prohibition and Reg~lation) Act, 1986 in order to plug the 
loopholes in the present Act; and 

(b) ,if 50, the details tbereo!?" 
1.108 In reply the then Minister of State in the Ministry of Labour (5hri 

P.A. Sangma) stated as follows:-
"(a) &. (b): A proposal to amend the Child Labour (PrOhibition and 

Reeulation) Act, 1986 is under active consideration of 
Government to make the provisions of the Act more 
stringent. " 

1.109 On December 23, 1994, Kumari Frida Topno and Sarvashri 
Manikrao Hodlya Gavit, Bolla Bulli Rarnaiah, M.V.V.S. Murthi, Bapu 
Hari Chaure, Parasram Bhardwaj, Shiv Sharan Verma and Chin mayan and 
Swami addreSlled UnstaITed Question No. 2560 on the same subject to the 
Minister of Labour:-

"(a) whether the Government have conducted any survey on 
employment of child labour in small scale industries like carpet, 
cracker, leather and handloom industries; 

(b) if so, the details thereof, State-wise; 
(c) the steps taken by the Government for education, training and 

welfare of the child labour; 
(d) whether there has been any intensified action programme against 

child labour to be achieved with a specified time frame; and 
(e) if so, the details thereof?" 

1.110 In reply, the then Minister of State in the Ministry of Labour (Shri 
P.A. 5angma) stated as foUows:-

"(a) to (e): The information is being collected and will be laid on the 
Table of the House." 

1.111 The replies given to the questions were treated as assurances and 
were required to be fulfilled within three months of the dates of replies 
i.e., by March 8, 1995 and March 22, 1995, respectively. 

1.112 As the assurances remained unfulfiUed. the Committee on 
Government Auurances (1996-97) took oral evidence of tepreleDtative of 
Ministry of Labour on November IS, 1996. 

1.113 The Committee desired to know the position about both the 
questions instead of golnl into generic things. The Committee also drew 
the attention of the Secretary that India has also given an assurance to the 
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U.N. about the foUow up action of the Child Summit, promiain, that the 
samc will be viaoroualy pursued. Thc Secretary claborated ,be hiltory of 
Acts pertainina to Child-Labour. In this reaard. he mentioned about the 
firat law on Child Labour i.e., 'P1edgina of Children Act. 1933' under 
which the services of no child could be pledged to outlidcra without tbc 
tacit consent of parenti but due to tbe poverty and helpleuneu. thia Act 
could Dot lucceed. He laid that 0 1938. Employment of Children Act, 
was cnacatcd. which was aaain a vcry restrictive piece of le,lll.tton 
concemin. both probihidon and reJUlation of child labour in 
employment/service. Thia piece of legf,lation w.. replacod by ohild 
labour (Prohibltton and Rcplatlon) Act, 1986 which is preacntly In forte. 
It wu stated by the Secretary that present leaislatlon ia about prohibition 
and the lepladon which prevents employmcnt of children in hazardopa 
occupations as mcntioned In the appendix to the act. !t wu tunher added 
by Secretary that there are seven bazardous occupations like 
transportation of pUIICnFr JOOda, cinder pac:kin" c:hildren workin, in 
catering establishment of Railways. (where movement of vendor II 
involved from one platform to another). work relatinl to conltrution of 
railway stations, port areas, work relating to 8elUn, of fire cracken in 
shops with temporary licences, etc. 

1.114 The Secretary allo Informed the Committee tbat In additioa to 
the above mentioned hazardoUi occupations, there arc 18 proceuea, 
where c:hiId labour is prohibited, like Becdi-makina. carpet weavln" 
packina of cement baas. dyeln •• manufacturin& of matchea. mica cuttin •• 
soap makin,. wool clcanin" manufacturin. of .late pencu. IndUitrica. 
where toxic metals like Icad, benzenc ctc., arc UICd. Hc added that Child 
Labour is also prohibited in unJts like printinl. cllhewnul deseedlna, 
solderin, in electronic indUitriea. Accordina to the Secretary. tbe law in 
force is tolerant of child labour, prohibiting thc saatc only In certain 
specific hazardous industries. When asked by the Committee. why 
quarrica havc not been included in the bazardous/prohibited industriel, 
thc Secretary stated that authorhativc and authcntic data about the 
workina of euct number of cbildren in Qll8IT)' Is not available with them. 
Beaidca. be added that quarryina c:omoa under the Minoa Act, where 
employmcnt of cbUdren below the .,e of 1.. yean has been prohibited. 

1.11~ On beln, ukcd by the Commlt~ about the .. urella in 
impJcmcntin. the Child Labour Act. in spite of several laWi in operation. 
tho Secretary .tated that there wore IOverai hurdl.. f.cod by tho 
Government. Filltly, the object of the law is to filht a,alnst employment 
of children in bazardous industries. Howevcr; rcplatiaDl are made in 
reapect of welfare activid_ Thil dichotomy bu poaod • areat problem 
and India ha bcc:ome tbe objcc:t of aiticiJml in International fora. 
Secondly. no accurate data are aVID able about actual number of workina 
children. Thirdly, the protection of the cbil", from otIlployment II the 
responsibility of the Stltc. Except some indutrtes Uke miDlna. quarrlca 
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and railways, the enforcement of rules comes under the sphere of State 
Governments. 

1.116 The Committee were informed that earlier several suuestions 
were received for bringing about amendments to Child Labour (Prohibition 
Regulation). Act, but these were more in the nature of tinkering with the 
law rather than brinaing anything radical in nature. It was the CMP, which 
finally changed the attitude of thOIJe, who IOUght amendment in the Act. 
The Secretary thereafter dwelt upon the Common Minimum Programme, 
which speaks in terms of total elimination of child labour in all industries, 
occupations and proceucl giving new thinking to go in for a legillation for 
the total elimination of child labour. universal enrolment and participation 
of children in school systems - a conjunctive approach bringing within its 
purview several Ministries. He added that unleu and until the Government 
have succeeded in providing a mechanism, which helps in the participation 
of children in schools and lead to their becoming a productive adult, mere 
enacting a legislation to prohibit employment of children will not produce 
any commendable results. At this, the Committee observed that a specific 
assurance has been given in the House with respect to the rehabilitation of 
children. It has been mentioned in the report of Ministry of Labour that 
new programme of rehabilitation was launched in August, 1994. Under the 
programme, a total of 20 lakh children are soupt to be brought out of 
hazardous industries and put in special schools to enable them to become 
productive members of the society. The Committee desired to know the 
specific steps taken by the Government in implementing the assurance 
apart from launching various other programmes pertaining to child welfare. 
At this, the Secretary project announced by then Prime Minister on 
15th August, 1994, 'Collectors Conference' was organised involving about 
100 districts, where only translation of that announcement into practice 
was taken up. On being asked by the committee about the number of 
children, who will be given auiatance and the number of schools to be 
opened and proposed to be opened under the programme, the Secretary 
replied that two million children working in hazardous employment will be 
put in special schools for rehabilitation and approximately 2SOO lpecial 
schools are to be opened. When asked by the Committee regarding the 
suggestion, which the Ministry has received in respect of revising the list of 
hazardoul indUitriea, the Secretary IBid that they have received some 
suggestions but the prelCnt thinking is to eliminate chUd·labour for those 
children, who are upto the age of 14 years. When liked by the Committee 
why the Act has not been implemented effectively in carect indUltry, the 
Secretary gave reference to the 'District Child Labour Project Societies', 
headed by District Collectors, which "ave been formed in 76 districts to 
identify such projects, where welfare schemes for child labour are to be 
adopted. When asked by the Committee about the ImoJvement of NOOs, 
Secretary informed that the JIlatter is within the purview of District Child 
Labour Project Societies. There has been a move to mobiliae NODs in the 
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fields so that they can contribute to various aspects of the projects, Uke 
conducting of surveys, generation of awareness amonast parents of working 
chDdren, opening of schoo", imparting vocational tninln, etc., 10 that 
children acquire certain skills, when they grow up, facilitating their entry 
into the mail1ltream of the society. 

1.117 On being asked about the intemationtional fora which found fault 
with India with respect to the child labour, the Secretary lemented that 
International Labour Organisation is critical about our tolerance of the 
same as it prohibits child labour only in few hazardoul proccuel, 
otherwise the law permits employment of cbild labour. Secondly, criticism 
is in respect of bonded labour as it has been their faise motion that 
children who are working, bave been reduced to .the Itate of bonded 
labour. The Secretary furtber added tbat every working child is not 
bonded, as eighty five per cent of total working children, are working 
alongwith their parents, thirteen million children are wotking on 
agricultural land and in several allied and household occupatlolls. 11le 
Committee were informed that 300 projects are required for rehabilitation 
of all working children, but due to various COMlniatl, only 28 project. are 
in progress. 

1.118 Wben asked by the Committee about the steps proposed t(l be 
taken for the eradication of poverty of parents by providina them job 10 
that they do not scnd their children for doma labour, the Secr~.ry aid 
that in addition to parentat poverty, two facton viz, IlUteracy and 
unemployment are also responsibile for sendin& children to work and not 
to lCbool. It was therfore, .tat~ that coordination of various Mlnlatri. 
and department is essential. In this regard, he emphasized the need tor 
creation of a literate environment. as was done·in Vietnam and Thailand. 
since it would help in scnding the children to IChool do.pite poverty ... 
regards parental poverty, which is one of the contributory facton for 
perpetration of child labour, the Secretary stressed that the role of 
Ministry of Rural Areal and Employment becomes very crucial In thil 
regard. If parental poverty is eliminated. then children will be free to Join 
schools. The maanitude of unemployment amonpt adults is 10 ICvere that 
a concerted attack against poverty is ncceuary. It wu therefore, reiterated 
that for the elimination of child labour and parental poverty, the c0-
operation of Ministry of Rural Areas &: Employment. Miniltry of Human 
RelOurce Development and Ministry of Urban Affal,.. is imperative. 

1.119 The Secretary further .tated that after launcbiq the mid·day meal 
programme, the enrolment of cbUdren bu gone up In the .cboo" 1berc II 
stiU problem with thOle parents, who do not aend their children to acbooll. 
though pleferential treatment is pven in poverty aUcviadoa profI'amme to 
those wbo arc below poverty line and whOle children work. 

1.120 When enquired about the survey made by tbe MiniJtry of Labour 
to know the extent of implementation of Child Labour Act, the Secretary 
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informed the Committee that Rs. l,90,()()(Y- has been sanctioned to 
undertake survey in 76 districts and survey haa been completed in 65 per 
cent of sueb districts. When asked by tbe Committec about thc number of 
Children, who have been brou~t out of hazardoua jobs, the Secretary 
added tbat about 1.25 luh childfen have been brought out of hazardous 
jobs and promised to give a detailed report on this point in due course, as 
it is subject to sanction by the Ministry of Finance. 

1.121 The Committee were informed by the Secretary that with a view 
to give a boost to the elimination of child labour., a 15, page printed 
document bas been issued to aU tbe 'District Child Labour Societies' 
indicating what they should do. The matter has also been dilCuucd ill all 
zonal Labour Conference. Further, Cbief Secretaries of States have been 
asked to treat tbe matter as National issue in whicb the participation of all 
concerned is imperative. 

1.122 Finally, the Committee desired to know the namCII of States, 
which arc cooperating on the issue 50 that the matter can be taken up by 
tbe Committee with the States concerned. At thill, tbe Secretary aS5ure~ 
the Committee that detailed Dote will be furnished in due course. 

1.123 The Committee note that III spite or yarlo .. IaWI oa the PrOhlhltl_ 
. eI CbUd Labou III buanlou bad .. trlal proce ... , the c...m ... t ..... 

, - railed to _letneDt ..... "aonuIy. Tht Committee reel tJaat ill. Stale 
GoverDlD~Dta should eooperate In Implemend.. tt. Child La ..... 
(prohibition and Replatlon) Ad effectively. 

1.1~ The Committee _In th.t concrete lte .. should 'be ..... lal Ute 
Governmeat ror brIDal ... chUdren out of buardoas ....... 1' ... an. pY' them 
In apeeial ICboois to enable them to become productive memben of the 
IOdety and the procramma. wbleb have been launched ror the .rornald 
purpose. should be aUpleDted. 

1.IlS From the eyldence IUld documents liveD to the Committee. It Is 
observed that In certain industries, there have been Instancel or employment 
or Child Labour. The Committee Dote thftt alilealalationa now In torcc are 
mainly replatory In nature 10 far chlid Labour Is concerned, ,..d not 
prohibitory. The Committee reco~meDd ~bat Government should frame a 
comprebenalve leatsiatlon ror eradication of Cbud Labour In haza ...... 

I 

iIIdustries. The Committee fu.-ther recommeDd tbat aU lacunae ill the laws 
should be removed. The Committee direct the Govemment to take • serious 
Y1ew wherever there fa a YIolat.lGa 01 the law aplnlt tbe CbUd Labour and 
deal ItrlcO), with those wbo are round pUt)'. The Government sbould 
ensure adequate MCurlt)' for ttu.. ebUdnn w ...... v.r th~y ........ Uy eld ... 
out lbelr' IIveUbood. 
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1.116 Uader DO circumSlalKeti, tbe Committee feel that children should 
be allowed to work ander hazardous conditions. 

1.117 Government should draw a comprehensive scheme to eradicate 
poverty, as poverty Is the primary cause of tbe existence of Child Labour In 
the country. 



CHAPTER n 
A. REQUEST FOR DROPPING OF ASSURANCES 

(Not accepted and pending) 

(1) RANGARAJAN COMMITTEE REPORT 

2.1 On August 18, 1993 Sarvashri Mohan Rawale, Anantrao Deshmukh 
and Manoranjan Bhakta, MP~ addressed the following Unstarred Question 
No. 3422 to the Prime Minister:-

"(a) whether the Rangarajan Committee on disinvestment of shares of 
Public Sector Undertakings has since submitted its report to the 
Government; 

(b) if so, the salient features of the recommendations made by the 
Committee; and 

(c) the reaction of the Government thereto?" 
2.2 In reply, the then Minister of State in the Ministry of Industry 

(Shrimati Krishna Sahi) stated as follows:-
M(a), (b)&(e): The Rangarajan Committee on disinvestment of PSU 

shares has since submitted its report to the Government 
which is under examination. The Committee has 
recommended, inter-alia about the percentage of 
disinvestment to be done for industries under reserved 
and non reserved categories, the preparatory steps to be 
taken by the Government, target clientele to whom 
shares should be sold, valuation of shares etc." 

2.3 On February 23, 1994, Shrimati Dipika H. Topiwala, M.P. addressed 
the following Starred Question No. 27 on the same subject to the Prime 
Minister:-

"(a) Whether the Government propose to set up a Standing 
Committee on disinvestment of Public Sector Undertakings 
recommended by the Rangarajan Committee; 

(b) if so, the time by which the Committee is likely to be set up; 
(c) whether the Government have finalised the terms and conditions 

of the Committee; and 
(d) if so, the details, thereof;" 

2.4 In reply. the then Minister of State in the Ministry of Industry 
(Shrimati Krishaa Sahi) Itated u follows:-

"(a) to (d): The report of the aanluajan Committee is under 
examination of the Government". 



35 

2.5 Repliea to both the Qucations were treated u uaurances and were 
required to be implcmcnted by thc Ministry of Industry within thrce 
montha of thc date of reply Jivcn by the Minister i.t. by November 17, 
1993 and May 22, 1 ~ rcapcctively. 

2.6 The Ministry of Parliamentary Affain vide their U.O. Note No. VIII 
2nd (it) USQ - 3422-LSI93 dated 9.1.1996 had forwarded a 
communication of the Ministry of Industry (Department of Public 
Enterpn.el) for consideration by the Committee:-

"This department bad taken up the matter with Ministry of Finance 
in rcprd to liquidation of the assurances. They have informed that 
Government's decision on the recommendations of the Rangarajan 
Committec has not yct been finalised. Under the circumstances, 
Department of Public Enterprises is not in a position to liquidate 
these: Ulurances." 

2.7 The Committee conaidered the note received from the Ministry of 
Industry at their sitting beld on October 1, 1996 but did not agree to drop 
the subject matter as the entire matter was dependent on the 
recommendations of Ransarajan Committee on Disinvestment of Public 
Undertakings share which have not yet been finalised. 

2.1 TIle Committee IIOCe that the Report of Ranprajan Commltlee on 
........... t or PubUc UadertakiDp Sbares "a under examination by the 
GoY ....... wilen the rep ... to USQ No. 3412 " SQ No. 27 on the subject 
were "Yell H AulUst 11,1993 and February 13. 1994 respectively. The 
CommIttee are, bowever, surpriJed that the GoY_Dt have not yet been 
.ble to ftaaI_ examlnadoll f1I the Ruc.rajan Committee Report. 

2.' The c.. .. ttee .... that the repl_ to aloreuld ...... alonl were e1ven 
011 Aapst II, 1993 aad February 13, 1994 respectively. In the reply Jlven 
10 SQ No. 27. COve ...... t have only InI.......... that tbe Report or the 
.......... COIIImlttee .. ItID 1MMIer examlnatloll. The Committee are 
COIIItnbaed to Ilale abal mueb time bu bHD tIkeD by the Mlnl.try or 
Ji1aaaee for ........ 0_ 01 dae Report. TIle COIDIDIUee an coaeerned by the 
.oft 'or ......... on oldie ~ .. It ..... by .... MIn .. try oIladustry, 
wbdb had aot spelt oat -.!equtd), reasons for their lnabmty to folm the -..-. 

2.1' 'I'M C-.lttee will like to bow ..... t aM ........ "tara 01 the 
............... f1I tile ............ COIIImIteee, partlealarly the percen ... 
." dIIIa ...... , to be d4NIe for lDdutrles ander rae"_ and DOD-reserved 
catepriea, the prepan...,. ate,. to be takea It, the Go ......... t ........ 
dIeD.. to ..... ........ sbotIId be 1OId, vaIutIoII 01 lbareI, etc. The 
CommIU ........ like to know wbetber lite GoverDJDeDt bad decided to 
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set up a Standina Committee on Disinvestment of P.S.U., and 1110, the 
detaUt thereof. The Committee recommend that tbe Mln .. try· mould flnaUle 
the report at the earliest and fumlsb all the relevant detaDs to the MinIstry 
of Industry to enable them to fulfil the .. UraDee without further lots of 
time. Tbe Committee would like to hear In this recard from both the 
Ministries at an early date. 

(2) COMPENSATION TO ROBBERY VICI1MS 
2.11 On AUlust 8, 1995. Shri Rabi Ray. M.P. addressed the foUowing 

Unstarred Question No. 1273 to the Minister of Railways:-
"the amount of compensation paid to the affected people in the 
incident of robbery which took place in Purushottam Express on 21st 
June, 1995 near Gaya Station in Bihar." 

2.12 In reply, the then Minister of Railways (Shri C.K. Jaffer Sharief) 
stated as folloWl:-

"Claims are stiH being filed. Compensation will be paid by the 
Railway when these are decreed by the Railway Claims Tribunal." 

2.13 The above reply was treated as an assurance and wu required to be 
implemented by the Ministry of Railways within three months of the date 
of reply given by the Minister i.e. by November 7, 1995. 

2.14 The Ministry of Palriamentary Affairs vide their U.O. Note No, 
XIV/Rly(s)USQ. No. 1273-l.SI95 dated October 17, 1995 have forwarded 
a request of the Ministry of Railways for dropping of the assurance on the 
following grounds:-

"(i) Under Section 17 (b) of the Railway Claims Tribunal Act, 1987, 
the next of kin of the dead or injured or the authorised agent is 
required to file the claim with the Railway Oaims Tribunal within 
one year from the date of accident. An application can be entertained 
even after one year, if the applicant satisfy the Tribunal that he had 
sufficiont cause for not makina the application within luch period. 
This i.cident happened on 21.6.1995. The claimant lIlay. therefore. 
file claims even after 20.6.1996. 
(ii) After filing of the claim" case. are adjudicated by Railway 
Claims Tribunal bued on evidence and facts, wbcih may take Ionler 
time to decide cases. 
(iii) Railway Claims Tribunal is a judicial body and Ministry of 
Railways cannot give any direction to them to expedite disposal of 
cases. 
(iv) The cases at times are delayed for judlements by tbe Tribunal 
for:- . 

(a) non-attendance of applicants or by their counaell; 
(b) Adjournment lOusht by applicantllcounsels in producinS their 

witnesses or evidence; and 
(c) dispute in determination of legal heirship of tbe dec:eued and 

adjournmenta IOUght to eet the certifICates from the Civil 
Court." 
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2.1S The Committee considered the request of the Ministry of Railways 
at their sitting held on October I, 1996, but were unable to see any cogent 
reasons for dropping of the assurance. The Chairman personally addressed 
a letter to the Minister of Railways with a view to knowing the Dumber of 
claimants till date and the latest position of claimants .for compensation of 
Railway robbery incident. which took place in Purushottam Express on 
21 June, 1995 vide [D.O.P. No. 1211(1)I%-Q (eGA) dated 30 October. 
1996.] 

1.16 The Committee nok that c:lalms were still belnl ftlcd In AUlust, 1995 
when Government was asked about the amount or compensation paid to 
affected people In the laddeDt or robbery, which took place In Purumottam 
Express on 11 June, 1995 ncar Gaya Station In Blbar. The Committee, 
however, do DOt undentand why the Government, Instead or simply 
fumisblna dae detalll of compe .... tIon amount paid to tIae affected people, 
camc with a request for dropplnl of thc assurance. The Committee ",ant tbe 
Government to lurnlm ul'lently the number of claimants who ftled ror 
compensation tiD date as desired ako in the letter addrelHd by tbe 
Cbalnnan to the Railway Mlniskr ,ide D.O.No. 11ll(1)1'6-Q(CGA) dated 
30 October, 1996. The Committee would like the Government to make 
payment to victiml of railway Incident cxpedltloully and a1iO extend all 
facUlties to tbem for nUnC of claims and completion of other formalities 
required In this reeard. The Government shaD report back to the 
Committee about further ~ary action taken 'by them in tbis rClard. 

(3) LIBRARY OF INDIAN COUNCIL OF WORLD AFFAIRS 
2.17 On August 14, 1995 Shri Anna Joshi, MP addressed the following 

Unstarred Ouestion No. 1869 to the Minister of External Affairs:-
"(a) whether the condition of world re-known library of Indian 

Council of World Affairs is deteriorating day-by-day: 
(b) if so, whether the Government propose to take any remedial 

steps to save the library; and 
(c) if 10, the details thereof;" 

2.18 In reply. the then Minister of State in the Ministry of External 
Affairs (Shri R.L. Bhatia) stated as follows:-
"(a), (b) " (e): For quite lOme time, complaints have been received from 

Membel1 of Parliament regarding deterioration in the 
condition of the library of Indian Council of World 
Affain (ICWA), loss of precious books from the library. 
etc. 1be ICW A is an autonomous body registered under 
the Rcailtration of Societies Act and as such the Ministry 
of External Affairs has no control over its functioning. 
However, with a view to improving the all round 
functionina of the ICW A. the Ministry has been 
Propoainl to the President of ICW A to request the 
governing body of the Council to pass a resolution for the 
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. CQnstitution of a hiah powered Committee. The President of 
the ICW A was approached again recently and the Ministry 
is awaiting his response." 

2.19 The above reply wu treated as an assurance and wu required to be 
implemented by the Ministry of External Affairs within three months of 
the date of reply given by the Minister i.e. by November 13, 1995. 

2.20 The Ministry of Parliamentary Affairs vide their U.O. No. XlVI 
EA(6) USQ-1869-LSI95 dated October 31, 1995 have forwarded a 
request of the Ministry of External Affain for dropping of the assurance 
on the followina grounds:-

"It is somewhat difficult to understand as to how a part of the reply 
given i.e., "President of the ICWA was approached apin recently 
and the Ministry is awaiting his respolllC", can be treated u an 
Assurance because the reply did not say that tbe matter was under 
consideration or that the information was beina coUec::ted or that 
within a specified time the reply from the President would be 
received which would result in improving tbe condition of the library 
of the ICWA. Since part (b) of the question had ulced about 
remedial steps proposed to be undertaken by the Government, the 
reply of this Ministry was to inform the Hon'ble Member that the 
Government was already in touch with the President of the ICW A. 

In view of the explanation provided above. it is requested that the 
reply of the Ministry of External Affain should not be treated as an 
Assurance because this Ministry is not in a position to ensure that the 
reply of the President of the ICW A will be received within a specified 
time-frame. As already stated in the earlier part of the reply, the 
ICW A is an autonomous body resistered under the Registration of 
Societies Act and as such the Ministry of External Affairs has no 
control over its functioning. To that extent, the President of the 
ICW A mayor may not favour this Ministry with a response to the 
communication addressed to him. AccordinaJy, it will not be prudent 
to consider the reply of this Ministry as an Auuram:o." 

2.21 The Committee considered the request of the Ministry .at their 
litting held on October 25, 1996 and did not agree to the view of the 
Ministry of External Affairs that "President of the ICW A was approacbed 
again recently aftd the Ministry is awaiting his response", should not be 
treated as an assurance and be dropped. The Committee, however, 
decided that a communication be sent to the Foreian Secretary requestinl 
him to punue the matter visoreoUily with ICWA and communicate the 
measures taken for information of the Committee. 

l.ll The Committee obIerve that MPs have .. de complalata npnllnl 
deterlontloa In the condition or tbe Ubrary of Indian CouncD or World 
AfTaln (lCWA) and loll or pndous books from the library, etc. The 
Committee alto note that the Ministry of Estemal Affaln .d been 
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propollnl to the President of ICW A to request the Goverolill Body of the 
CouncU to pall a resolution for the constitution of a High Powered 
Committee to Improve an round functionilll of the ICW A. 

1.13 Strangely, the Ministry bas laken a poslllon that It bas not control 
over the Councn, as It Is a body reeistered udner the Reeistntlon of 
Societies Act and Is autonomous In nature. But the Committee nnd that the 
Union Government provides for Innts-In aid to this COUDcO In the Budget 
every year and the ParUament sanctions the money. Tbe Committee, 
therefore, do not accept the poIition taken by the Ministry In 10 far .. the 
Government's control over the council Is concerned. The Committee are of 
the vie! that Immediate necessary, remeJlal measures need to be taken to 
reltore the prettllt! of this esteemed Hbrary. 

1.24 The Committee would like the Ministry of external Arraln to apprise 
the Committee of the remedial steps taken to save the library at the earllat. 

B. REQUEST FOR DROPPING OF ASSURANCES (Acceptted) 
(/) IRBM Technology 

2.25 On May 4, 1994, Dr. Laxminarayan Pandey M.P. addressed the 
following Unstarred Question No. 6102 to the Prime Minister:-

"(a) whether project targets for the clevelopment of 'Intermediate 
Range Ballistic Missiles' (IRBM) have been accomplished with the 
recent successful test firing of Agni; 
(b) whether the Government propose to carry forward the IRBM 
technology for the development of Inter Continental Ballistic Missiles 
(ICBM); 
(c) if so, the details thereof; 
(d) Whether the Government propose to develop and bid for a share 
in the expandina commercial satellites market; and 
(e) if so, the details thereof and funds earmarked therefor?" 

2.26 In reply, the then Minister of State in the Ministry of defence (Shri 
Mallikarjun) stated as follows:-

"(a) The AJDi is not an Intermediate Range Ballistic Missile, but 
only a technology demonstration vehicle to establish re-entry 
technology; 
(b) & (c) Government are examining the situation consequent to the 
successful Test Fli,hts of AJDi; 
(d) Yes, Sir; 
(e) Government hu set up Antrix Corporation under the Department 
of Space to look after, among other things, the commercial 
exploitation of space products and services. Government has provided 
some seed money initially .. share capital to help the corporation to 
stan the activities." 
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(II) Induction of A.gn; 
2.27 on May 4, 1994, SlShri Vijay Naval Patil and R. Anbarasu, M.Ps 

also addressed tbe following Unstarred Question No. 6150 to tbe Prime 
Minister:-

"(a) tbe main specificaiton of the "Agni" Missile and tbe expenditure 
incurred thereon so far; 
(b) Whether the Government propose to induct it in tbe Army; 
(e) if 10, the details thereof and the time by which a final deciaion in 
this regard is likely to be taken; and 
(d) if not, the reuonl therefor?" 

2.28 In reply, the then Minister of State in the Ministry of DefenCe (Shri 
Mallikarjun) ltated as foUows:-

"(a) Api is not a missile system. It is a technology demonstration 
vehicle to establish manoeuvrable trajectory, re-entry and guidance 
technoioSies. About RI. 55 crores have been spent on this project. 
(b) to (d): Government are examinina the situation consequent to the 
lucceuful test fligbt of Api." 

2.29 Above replies were treated as assurances and were required to be 
implemented by the Minaitry of Defence within three months of the date 
of replies given by the Minsiter i.e. by August 3, 1994. 

2.30 The Min.try of Parliamentary Affairs vide their UO. Note Nos. 
1XID(2)USQ-6102-~4 and IX-D(3)USQ-61SO-~S dated 
9.1.1996 have forwarded the requests of the Ministry of Defence for 
dropping of tM aforeaaid Ulurances on the same gounds:-

" ..... Api Project envisaged development and demonstration of re-
entry ud related technologiea. With the third flipt tcat of 
technology of demonstrator vehicle, the projects AGNI was 
lucceufully completed. The enormous data lenerated from the flight 
testa WM analyacd. It baa been concluded that development of 
competeac:e in the area of re-entry and related technologies bas given 
the co.nuy an option to develop, if required at a later date. a missile 
capable of deliYCriaS conventional warhead at Ionser ranges with 
adequate accuracy. However, the decision for undenaking 
develop __ t of luch a miaile Iystem. if required by the Armed 
Fol'CCI, caa be taken oaly at appropriate time and cannot be taken in 
pre-de&ermincd shon term." 

J.31 TIle C-'tlee co .. "." the ........ ., .... MIDIItr'J ., Del ... at 
IbeIr IIUIq MId oa Odeber 15, 1'" lad decided DOt 10 punue abe matter 
furtMr. 

NEwDELIII; 
December 12. 1996 

~ayana 21, 1918 (Saka) 

E. AHAMED 
CllIIimum, 

Committee 011 Go~nt A..ulUtUlce.J. 
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MINUTES 

FIRST SITTING 
MinUlU of the Silting of dw Committft on Government A.r.s1U1IIICU Mill 011 

OcfolHr 1, 1996 ill Commitl« Room • B', P"rl~lIt Howe AlIMu, 
New Delhi. 

The Committee met On Tueaday, October 1, 1996 from IS.00 hra. to 
16.00 hrs. 

PRESENT 

Sbri E. Alaamed - Clulirman 
MEMBERS 

2. Shri Rajendra Apibotri 
3. Shri Dileep Singh Bhuri. 
4. Smt. Bhavana Chikhalia 
S. Shri Santal Mehta 
6. Dr. Jayanta Rongpi 

SECRETARIAT 
1. Smt. Rev. Nayyar loint Secrelllry 
2. Shri P.D.T. Achary Director 
3. Shri K. Cbakraborty Under Stcrtl4ry 
4. Km. J.C. Namdtyo' Committee Offu:er 

2. At the outlel, tlac Chairman extended a warm welcome to aU 
membera to the first sitting of the CoIIImittee. For the information of the 
new Memebrs of the Committee, the Chairman in his inaugural address 
outlined the scope and functionina of the Committee and tbe procedure to 
be foUawed reprdin, .. uraDCCI Jiven by MiniJtera oa the floor of the 
House from time to time. 

3. Members were iDfonaed that prior to lit December, 1953, there w. 
00 institutional arran,anenl to pursue USUrBDCCI, promlla, undertaklnp 
pven by the Miniater on the floor of the House. With !be creation of the 
Committee by Speaker .. lit December, 1953, the problema have patly 
been cased, • the Members were no lancer required to follow-up the 
implementatioa of UlUI'UlCCI in their individual caJ*ity. Further. it hu 
helped c:oIlIidcnbly in the effective and expeditious impiementatioD of 
pencliD. UlUlanceS. Tbe Cbairman also informed the Memben that 
UlUrancea do BOt IapIe either on the dillolutioa 01 the Lot Sabba or 
expiry of the term of the Lot Sabb •. These are coelillacd to be puraued 
by Lot Sablaa Secretarial u wen u by Ministry of fartialDeDtary Affairs 
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till the Government have forwarded the implementation Report on each 
such pending assurances. He added that out of 9022, 2827 and 8567 
assurances culled out during Eighth. Ninth and Tenth Lok Sabha 
respectively, the Committee would have to pursue 1439 pending assurances 
during its term. In his concluding note, the Chairman hoped that the 
Members would work together in a spirit of mutual co-operation and 
coordination and take an active interest in the working of the Committee 
despite their busy schedule. The members assured the Chairman full co-
operation in the functioning of the Committee. 

4. The Committee. thereafter selected some important pending 
assurances pertaining to Social Justice, Atrocities on Women, Dalits and 
Violation of Human Rights, etc. from Eighth, Ninth and Tenth Lok Sabha 
for examination on priority basis:-

1. National Policy on Displaced Tribals and their Rehabilitation 
(USQ Nos. 231V24.2.88, 853918.5.89, 806127.9.91, 330&119.8.91, 
170412.12.91 and 583/27.2.92). 

2. Central Legislation on Landless Agricultural Workers 
(Usa No. 373/14.3.90). 

3. Welfare Programme for Women and Children (Sa No. 29315.8.91). 

4. Women Employees Reservation (USa No. 4819128.8.91). 

5. Deaths in Police Custody (USa No. 6385/5.5.94). 

6. Industrially Backward Districts (USa No. 509/27.7.94). 

7. Child Labour (USa Nos. 576/9.12.94 and 2560/23.12.94). 

8. Child Marriage (Usa No. 417113.5.95). 
9. Welfare and Upliftment of Minorities (USa Nos. 6153/18.5.95 and 

626SI1.8.S.9S) 
10. Rehabilitation of Ouatees (Usa No. 450514.5.95). 

11. Demands for Ex-servicemen (USa No. 429/15.3.95). 

5. The Committee tben took up Memorandum 1 regarding assurance 
given on August 18, 1993 and February 23, 1994 in reply to USQ No. 3422 
and SQ 27 regarding Rangarajan Committee Report and Standing 
Committee on Disinvestment respectively. The Committee were informed 
that the Ministry of Industry have taken up tbe matter with the Ministry of 
Finance so that the assurances Jiven in reply to the above questions could 
be dropped. However, the entire matter is dependent on the 
recommendations of the Rangarajan Committee on Disinvestment of 
Public Undertakings shares, which are yet to be finalised. The Committee 
were of the view that a final decision in the matter could be taken only 
whell recommendations of the Rangarajan Committee have been 
submitted. 
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6. The Committee thereafter, took up for consideratfon Memorandum 
No.2 regarding the dropping of aD assurance given on August 8, 1995 In 
reply to usa No. 1273 regarding Compensation to Robbery Victitns. The 
request of the Ministry of Railways Willi received throup Mlniatry of 
Parliamentary Affain vUlt their U.O. Note No. X[VlRly.(s) U8Q-1273-
~5 dated October 17, 1995 for dropping the all8urance on the (oUowing 
grounds:-

"(i) Under Section (b) of the Railway Claims Tribunal Act, 1987, 
the next of kin of the dead or injured or the authoriaed .gcnt II 
required to file the claim with the Railway Claims Tribunal within 
one year from tbe date of accident. An application can be 
entertained even after ODe year, if the applicllJ1t latilfy the 
Tribunal that he had sufficient cause for not making the 
appJication within such period. This incident happened on 21.6.9.5. 
The Caimant may, therefore, fale claims even after lO.6.96. 

(li) After filing of the claims. cases are adjudicated by Railway 
Tribunal bued on evidence and facts, which may take longcr time 
to decide cases. 

(iii) Railway Claims Tribunal is a judicial body and Miniltry of 
Railways cannot give any direction to them to expedJte dJsposal of 
cases. 

(iv) The cases at timeS are delayed for judgements by the Tribunal 
for: 

(a) Non-attendance of applicants or by their couDlels; 

(b) Adjournment lOught by applicantalcounsel. in producing 
their witnesses or evidence; and 

(c) Dispute in determination of legal heirahlp of the dccoucd 
and adjournmeots soup, to ,et tbe cerd6catCII fl'Olll the 
Civil Court." 

7. The Committee were Dot in favour of dropping tbe .. urance. The 
Chairman oblerved that he would write a letter to the concerned Minilter 
with I view to know the Dumber of c1aimlntl .. on date IIld the I.teat 
position thereof. 

8. The Committee, thereafter, decided to hold their peat littln, on 
Friday, October 25, 1996 at 15.00 boW. 

Tltt Commlttee ,hen tuljoumed. 
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MINUTF8 

SECOND SITTING 
MinUlu of tht Sitting of tIw CommiltH 011 GoverPura,nt Auurtlllces held on 
October 25, 1996 In cJaaIrmGn', CluJmber (Room No. 143), TlJitd Floor, 

Parlill1nelll House, New Deihl. 
The Committee met on Friday. October 25, 1996 from l~.OO bout. to 

16.00 hours. 
PRESENT 

Sbri E. Ahamcd --cluJimuJn 
Mm.mERB 

2. Sbri Rajcndra Agnihotri 
3. Shri Dliy.. Azmi 
4. Sbri Dileep Sinab Bburia 
S. Sbrimati Bbavana Cblkhalia 
6. Sbri Paban Singh Ghatowar 
7. Sbri Sanat Mehta 
8. Shrl Hannan Mollab 
9. Dr. C. Silvera 

SECRETARIAT 
1. Smt. Reva Nayyar 
2. Sbri P.D.T. Acbuy 

Joint Stern., 
- Dlr«ror 

3. Shri Ie. Chakraborty 
4. Km. I.C. Namchyo 

U"dn Stenia" 
Comminee Officer 

2. At the outlet, the Committe took up for conaldentioD Memoranda 
Nos. 3 and 4 rcprdina droppiill of usurancca. 
MEMORANDUM No. 31 (I) RoquOit for droppiaa of .... rance "von on 

May., 1994 ill reply to USQ No. 6102 
reaardiq R.B.M. tcdlnolQIY. 

(U) Request for dropp1n1 of uaurancc JlVen on 
May 4, 1996 in reply tn usa No. 6UO 
reprdina iDductioo of AGNI 

3. The Committee took up .!or consideration the reqUeit for droppiD. of 
aforeaaid .. urancea ill punuance of the CODUlulDlc:ationl receivod from the 
Miniatry of ParUamCDtary AffaIn vide tbcAr U.O. Nute No. 1XItJ(2)USQ 
6102 LSI94 and IX-D(3) US0-61SO-LS19S dated 9.1.1996. Tbe Minlltry of 
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Parliamentary Affairs forwarded the requests of the Mlni,try of Defence 
for droppiq of tbe aforeaaid UlUraDcea on the foUowlna arouncbu-

..... Api Project envil8aed development and demoDltratton of re-
entry and related tcdmolope.. With the third f1iabt teat of 
tedlnology of demonsfrator vehicle, tbe project AON! wu 
succesafu)ly completed. The enormous dala aenerated front tile 
flipt testa wu anal)'led. It hu been concluded that development of 
compe~ncc in the area of re-entry and related technologies h .. 
liven the country aD option to develop, U required at a later dJte, a 
millile capable of doliverin, conventional warhead at loopr faD,oa 
with adequate accuracy. However, the decision for undcrtakina 
development of sucb a .missile system. if required by the Armed 
Force.. can be taken only at appropriate time and cannot be taken 
ill pre~etermined abort term." 

4. The Committee were of the view that the abovo Ulurancoa may not 
be pursued further in view of the cogent reasons indicated by the Ministry 
of Defence. 

MEMORANDUM No.4: Request for droppinl of assurance given on 
August 14, 1995 in reply to usa No. 1869 
re,arding Library of Indian Counal df World 
Affairs. 

The Miniatry of Parliamentary Affain "ide their O.M. No. 'CIV-EA 
(USo-l869-~5 dated 31-10-95 had forwarded a request from tbo 
Ministry of External Affain for droppin, of the aforesaid ailurance 
primarily, becuue lCWA beiD, an autonomous body reptered under the 
Reaistration of Societies Act, Ministry of External Affairs have no control 
over ita functionin,. 

The Committee noted that complaints bave been received from·.JCverai 
Members in the put reprdin, deteriontion in the condition of Library of 
Indian COuncil of World Affiira (I.C.W.A.). The Committee allO noted 
that the Miniatry of External AffaiJI baa been propollina to the PrClidcDt 
of I~A to request the Govemin, Body of tbe Cotillcil to .,.. a 
resolution for the conadtuIoo of • High Powered Committee. However, 
nothiD. WII heard ill tbil reprd bytbe Ministry of &ternal Affaira from 
the Preaident. ICW A. The Committee did DOt qroe totbe vW. of tile 
Ministry of Extemal Affalrl that a pan of reply Jlvcn I.t. "Presldedt of the 
JCW A was approacbed apin recently and the MiIlJItry .. awaitilll hAl 
reaponac," .bould Dot be treated u an UlUnaco. The Commineo further 
noted that ICW A recciveI flaanciallllliatance from the Union Oovernment 
and there k areplar buqetary provision for arant-ill-aid in favour of this 
orpniaation. It wu felt that the deteriontiDl coaclidod of the Ubruy of 
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lew A caDed for immediate necessary remedial meaaurea. The Chairman 
was, therefore. of the view that there should be communi.;atlon from the 
Secretariat to the Secretary. Ministry of External Affairs. asking them to 
pursue the matter vigorously with tcw A and communicate the 
ameliorative measures taken for information of the Committee. 

The Committee, thercafter, took up thc list of points for finalisation for 
discussion. with the representatives of the seven Ministries viz.:-

(i) Defcnce-regardlng Dcmands for Ex-Servicemen (USQ No. 4291 
15.3.95) 

(li) Home Affairs-regarding Deaths in Police Custody (USQ No. 
638515.5.94) 

(iii) Human Resource Development-regarding Welfare Pro&ramme 
for Women and Children (Sa No. 29315.8.91) 

(iv) Labour-regarding Central Legislation on Landless Agricultural 
Worken (USa No. 373114.3.90) and Child Labour (USa No. 
57619.12.94) 

(v) Law & Justice-regarding Child Marriagc (USa No. 417113.5.95) 
(vi) Personnel, Public Grievances & Pensiooa-regardinll Women 

Employees Reservation (USQ No. 4819128.8.91) 
(vii) Welfare-rcgarding National Policy on Displaced tribala and 

their Rehabilitation (U~a Nos. 238/24.2.88, 8.'B918.S.89. 8061 
27.9.91 3308119.8.91. F04I2.12.91 and 583127.2.92). Welfare 
and Upliftmcnt of Minoritics (USQ No. 6153/18.5.95 and 6265/ 
18.5.95 and Rehabilitation of Oustees (USQ No. 450~/4.!I.9S). 

The list of points were approved by the Committee and it wu decided 
that the repreaentativCB of the following Ministries should be called for 
evidence on 15th November, 19961-

(i) Ministry of Labour: regarding assurance. arising out of the replies 
liven to usa No. 373 on March 14, 1990 pert.inin, to Central 
legislation on LandlesS Agricultural Worken and USO NOI. ~76 
and 2560 regarding Child Labour rep~ed on December 9, 1994 
and Dcc:ember 23, 1994 respectively. 

(il) Mlnlllr)' of BUIIIIIIl Reeourc:e Deft"""""'b (Deptt. of Women 
and Child Development) reguding uaurance ninl out of the 
replyeiven to sa No. 293 on August S,1996 relarding Welfare of 
Women and Children. 

The Committee were informed that there is a dispute' between the 
Ministry of Industry and the Ministry of Finance ovet the irdpIebtcdtation 
of the assurance given in pursuance of the reply liven to Unsflll'r«t 
Question No. 509 OD 27.7.94 co~ industrially backward districts. 
Thoup the 88Iurance W8I oriPI1'Uy Jiven by the Ministry of Industry, 
however, tbey hive DOt tulftlled the same so far. The Ministry of IndUlltry, 
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Wh their Jetter No. 1(9)194-DIA-II clt. February I, 1995 hlld requeatoct 
the MlDiItry of FInance (Deptt. of RCWDUe) to fuHU the .III'IDCC, • 
ICCOI'dinI to them the matter faUI within the purview of Mioiltry of 
F'maDCe. In this reptd, the Committee deIired that the repreaeatatlv .. of 
both the MlniItrlca lbould alia be lavitcd OD l~th November, 1996 to 
clarify their poIitiOD before the Coaunlttce and to decide about the aodaI 
MiDiItry relponaible for implementation of the ... urance. 

'11at CoIft1llittB tMft tUI/oum,d. 



APPENDIX-m 
MINUTES 

TIlIRD SlTTINO 
Minutu of the shtinl of the Committee on Government AUUTfIncu held on 
November H, 1996 In Committee Room No. • E' PlJrliIuntnl HOUle 

Annue, New Deihl 
The Committee met on Friday, November 15, 1996 from 11.00 A.M. to 

11.45 A.M. 
PRESENT 

Shri E. Ahamed -Cltaimuur 
MEMBEu 

2. Shri Mukhtar ADeea 

3. Shri Di1eep SinJh Bhuri. 
4. Dr. C. Silvcra 

1. Smt. Reva Nayyar 
2. Sbri P.D.T. Achary -
3. Shri K. Cbakraborty-

SECRETARlAT 

Joint Secretllry 
Director 
Under Secretary 

MINJB'I'aY OP FII'fAN~ 

1. Shri S.N. Sbendc, Member, CBDT 
2. Shri K.D. Gqpta, Joint Secretary 

MINISTRY OF INDUn1lY 

1. Smt. Pratibba Karan. Joint Secretary 
2. Shri Vineet Om, Director 
2. The Committee took oral evidence of t,he repl'OlOntaU", of the 

Ministry of IDduatry and the Ministry of Finance in connection wltb non-
implementation of an IlSUrante pven in reply to usa No. 5091 00 July 
27, 1994 about lnc:luatrlaUy backward Diatric:ta by the Miniltor of 
Induatry. 

3. At the outset, the ClairmaD allowed the Sec:rctUy, Mkliltry of 
Industry (Shri N. Mohanty) from personally deposin, before the 
Committee a the Ministry of Finance had aocopled tran.fer of the 
uaurance from the Ministry of Induatry. The Ministry of Induatry, wa, 
however. represented by the Joint Secretary. Smt. Pratibba Karan. 
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4. Tbe Committee, thereafter, enquired from the reprcacntati" of the 
MiDJstry of Finance about the proaress made by the ,roup let up to 
identify the backward districts that *auld quaHfy for income lu holiday. 

S. In reply, the representative of the MiDistry of Finance (Shri K.D. 
Gupta) explained that an Internal Group compriaiD' of "'e then 
Additional Secretary, Department of Revenue II Cbalrma. and 5 other 
members had been set up to consider all aspects relatlDJ to the .ubject 
matter. The report .ubmitted by that group in October 1994 had idendRed 
114 districtB as backward distriCUl, but it T(as not accepted by the 
Government the representative added. The Government. tberafter, 
referred the matter' to another pup beaded by aaothor Additional 
Secretuy, Department of Revenue. Tbe Economk: Advisor In the MlnJ.try 
of Finance and two other Members were the constituents of that aroup. 
The Committee were informed that 53 districtB were recommended by that 
aroup to be notified as backward districts in its report submitted in Marcb, 
1996. The representative also stated that the Minister. of Finance 
conaidered both the reports .ubmitted by thcae Groupe, but did not 
include the number of diatrlctB identified by these ,roupl In the amended 
proposal beiDJ sent to the Cabinet. The Committee were also Informed 
that 10 Uluranc:ea on the .ubject were pending Ind the teprclCntativc 
requested for extension of dme upto Januuy 31, 1997 for fulfilment of 
these auurances. 

6. The iJ'epreaentative of the Ministry of Finance further Slated tbal once 
the list wu out, tbe industries could come up in thOle districts and already 
cxiatinl bldUllrica would be elipble for tax holiday. 

7. When uked whether the decision would be Implemented with 
reuo.pcc:tive cffoct, the representative of the Ministry of Finance repUed 
that the notification will come into effect from October I, 1994. 

8. To • query u to whether the catclorisation of backward dlatricta wu 
done u 'No Industriea District', 'Most Backward l>iltrlct' and 'Lela 
Backward District' and whether the district 10 cateloriaed would be Jiven 
2S percent lubaidy reapcctively and whether thOle districtl have beea 
iIlcluded in the lilt, the representative stated that aU Nortb-Eastcrn Statea, 
HimacbaJ Pradcah, Jammu &: Kaahmir and tbe Union Territories have 
been catcJOrllcd u backward States and in addition to that, tbeac diltrlctl 
would be notified. 

9. Whaa the Committee mentioned that there are certain dlltrk:ll which 
have already beea notified and wbether 'No Ioduatry District', would be 
pveD 2S per CODt aubaidy, the represeatative of the Ministry of Pinance 
repHed tbat .budy • proviaion eub undel another Section df II Act and 
that matter would be taken c:are of by the MinJstry of IndUltry. It w. 



furthcr dlriflcd tbat undcr thc provlllon, wben any IndUltry .. oat.bUshed 
and wben it It arts fuDctioniDa UDder these spcd8cd distrida for die lint 
five yean, thoy will pay no tu at aD and for another next five ,..n, ... 
lndultrica would Jct • deduction of ~ per cent for doD-perDlllCat 
allClICCl and IOvernmcat IIIClICca rcapec:tivcly from their tu_ble profits. 

10. Thereaftcr, the Committee were iafonned that the MJnIatry of 
Industry wcre lmplcmcntia, two IChcmea-lWbOly, (1) OfOwtb Cent .. 
Scbcme and (2) TraDlport Sublidy Sc:bemc. 

11. The Committee were alia informed that the Jrowtb CCbtte idlcmo 
came into existence in 1988 and ltw .. a centraDy sponsored IChe_ U$Ier 
.. bich the Central Government contribufel RI. 10 crure. It ... alIo atIted 
that State Govcrnmcnt ad Plnodal IDldtutioDl were IUppoted 10 
contribute RI • .5 crore each and the remaiDiq ·RI. 10 crore WP to CDI8C 
from the markct bonowia •. 

12. Out of 70 Growth Centres identified by tho P!annin. Com ... "., 
49 Growth Centres have been approved 10 far, the reprOlCdtattve addcld. 
But in the initial year the schcme wu CODltraiDed bcciusc of levcn' 
factors. The Committee were also informed tbat the financial ... 
appnilia, thcae ptojccta were DOt c:t)ntributial their Ibare. _ 080 of tho 
coaditioDl stipulated wu that the financial .,eflac. must contributes their 
mare before the Central Government releua Ita dare. It .... alIo ltated 
that the condition ... dcliaked and oaly ill 1994-95. the ICbCIllO 'real., 
toot off and the Government wu able to releuc RI .• crore UQder the 
lCbemo. 

13. Asked .. hether there .. u any outltaddiDa amouat to btl re1eMed, the 
reprClCDtativc explained than tbc implementation of lbla echom. WP quite 
up-to-date aDd there WU DO cue pendiD, witb the State Government. 

14. WheD IpeclficaU)' uked bow man)' centres were remain .... DOW to 
aet approval and wbether there wu 10)' Special Scheme for tho North 
Eutcm Statca. tbc reprelCDtative of the MiniItry of laduatry atated that 
Proposal for Growth Centre in Cbariduar. Allam WII dClRld lid tJaeJ 
were leadiq it before abc IpU Committee. Tbe repreaeatative ..., atIted 
that the MiDiatry of laduatry haft writteD to aD tbe Chlof 8ocretariol to 
hallie die projects 10 that they coUld accord Ipprovll. 

U. Whea eDqulrecl about the lupport tbe Central OoYe .... ment rocelVII 
from various State OoverDJllCDt IJL'Ddet like the EIedrIdt, Board or the 
lacluatrlea Department for tho doYolopmeDt of tbcac Orowth Conttcl, the 
repraentative of the MiDIItry of Industry explained that normaUy It .11 
the State Industrial Development Cooporatioa wbkb tUea up the 
developmeDt of Orowtb Ccatrea. Bcaldea, tho Ccatral Growth Ceatrel, the 
developmeDt of several other arowtb centra wu ,110 takeD up by tho 
State Government. 

16. The Committee pointed out that ia the Export ProcaIiD. ZoDa. the 
.... d aad other facilitiea to proIpoctM encropreacun are providod. The 
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Committee deaJred to bow wbe.ber terma Ind coodltiou Uke ute"dfa. 
co-operatloa on the labour front would be coutdered while allottiq .... 
to thc cntreprencUR. Thc rcprcacntadvc of thc Mlnlltry ollnd .... ry Ita'od 
that sbe wouJd definitely put it across wbile reviewtna tbe mltter with t~e 
State Government. 

17. The Committee alIo PCJiD:fed out that the sublldy at\'cn to the 
indUltrial srowth centrea wu maihIy to help the backward areu, but ftom 
1988. Ccntral Investment Sublidy bad beeil stopped aDd SUbstituted' by 
Growth Centre Scheme. The Committecuked whether there flU any 
pouibility wbereby Central InYOItment Scheme would coatinuo till IfOwth 
centrca are cataUahed in thc backward area. 

18. The Committee were infonQeci $hat the Ceottal laveltment SubaAdy 
ceued to exJat in 1988 and II IUbstituted by Growtb Ceoare Sc:beme. It .M 
also informed that in some States in the North Eastern relian. project 
rcportl have not beeD finaUaed by finuc:ial .,onclea. The reprelOfttati¥e 
also mentioned tbat the Ministry of Industry arc trytna to provide I major 
pusb to the finalisation of the project reports because rcintroductiori of CIS 
(Central Invcatiaation Sub.Ady) ;. a policy matter and the ttlaMm, 
Commission and many aJCncica are involved in II. The Commlttcc were 
also informed that the State Government have also a reapoDIibWty and 
they must play an active role becauao the Ministry of (ndUitry haw to 
keep wortina on the project rcport. The financial ~tltutiODl. take lon, 
time to appraise the project and that ~e finandal inatitutioDl hive not 
partkipated financially in the e4eme. 

19. Tbe Commllteo pou.teo out that ia IUCh eventuaUay. tbe 
Oovemment should make aufBdcnt. proriaioa aDd thl' &be Ceqtr" 
Govemmcnt ue liable to pay the subsidy 10 the Stlte Oovt. • promJaed 
the reprcaentative of the Miniatry· replied: 

'"That ac:beme II over. It lapied in 1988." 

20. 'l'bercafter. the Committee pointed out that dlo. CqltraI Ocwommea. 
are 1ia~1e to remit money to thc State Oovcrnmentl and liked whether 
1ft1 outstandin, monoy wu afveD. To thiI. the repRIIOntative stated that 
after the Subaldy Sc:bcmc wu over, IOIIIC units bad pc to tbe Suprcmo 
Court and in December 1"', the Suprcm~ Court laid down cenam c:rltcrta 
.yiaa that if the appUcIdoa complete ia aU retpedl. II reoei.ed by the 
Union before 30 September, 1988, audI CIICI mUll be COIIIidcrcd. The 
Committee were iDformed tba. the ~ of IDdllltry bavc moved their 
1Dtem.J "1D1Dee Divldoa to make ~uWte Budpt PrcMIioa 10 this 
re~. . 

n. CoIMtIItM .,. "JotIntM. 



APPENDIX • IV 

FOURTH SnTING 
Minutes 0/ the sitting O/Iht Committee on Government Assurtlnces htM 

on NoumMr 15, 1996 ;,. Committee Room No. 'E' P",IUun., HolIU 
Anneu, New Deihl 

The Committee met on Friday, November IS, 1996 from 12.00 Noon to 
12.50 P.M. 

Shri E. Ahamed 

2. Shri Dileep Sing Bhuria 
3. Dr. C. Silvera 
4. Shri L. Balaraman 

PRESENT 
ChllimuJn 

MEMBERS 

SECRETARIAT 

1. Smt. Reva Nayyar Joint Secrel4ry 
2. Shri P.D.T. Achary Director 
3. Shri K. Chakrabony Under StcrtllUy 
4. Km. J.C. Namchyo Committee OffICer 

MINISTRY OF H.R.D. (DEPAANENT OF WOMEN cl CHILD DEVELOPMENT) 

Dr. (Smt.) Sarla Gopalan- Secre/Gry 
The Committee on Government Assurances (1996-97) ,took oral evidence 

of the represeDtative of the Ministry of Human RCIOurce Development 
(Department of Women a. Child Development) in C::Ollncctioa with nOD-
implementatioa of an lIIuraace Jlven in reply to USQ No. 293 on AUlUSt, 
1991 about Welfare of Women aad Childrea. 

Duri... eYicleDce, the Committee were iDfonDed tIaat .. iate .... ted 
project called 'Indira ...... yoj .... ' for ........ at of WOIDOII WIt 
launcbcd In 200 blocb In various StaleS of the Country from 20 Aupat, 
1995. The Secretary. Departmeat of Woaacn ud Child Development 
explained that the COIlCCpt of 'Indira MabiJa Yojaaa' wu to catYo out a 
plan bucd. on the felt aecdI of the women at the district level with 
I'CIOUI'CICI for aD development leCtors to be eanaarbd for WOJDell. Tbe 
Secretary further Itatocl that for this, purpoec, the lurvcy II carried out ' 
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acoordins to the criteria of the risk of becoming poor, not only because ot 
poverty duc to income, but poverty due to lack of ac:ccsa to ccnain things 
like dIjnkin, water, sanitation, two meals a day, lood bouse, illiteracy and 
unemployment in the family, drug addiction and being the member of SC 
or ST Community, who are mostly poor. The Committee were also 
informed that after the survey is carried out, bomoeeneous groups of 
women comprising 200 or leu at Anganwadi level, are formed. The group 
is then told about the programmes that· are available and how to have 
access to these facilities. 

The Secretary also stated that simultaneously, thrift has been promoted 
amongst them and Govt. has set up the Rashtriya Mahila Kosh (National 
Credit Fund for Women) in 1993 to give Ioana to Non Government 
Organisations, who in tum give it to the individuals. The Committee were 
also informed that Rashtriya Mahila Kosh has been catering to 130 NGOs 
covering 1,34,000 women in the country. Short term loan of Rs. 2000 to 
3000 is given by tbe Rashtriya Mahila Kosh to NOOs at eight per cent 
interest and the latter lend to individuals at 12 per cent. The Committee 
were also informed that a beneficiary can borrow up to Rs. 900()1.. 

The Committee were further informed that RI. 30 crores for the project" 
was given as one time money during the structural adjustment programme 
as a revolvine fund. 

When enquired whether the amount was sufficient to meet the 
requirements. tbe Committee were informed in negative. The secretary 
explained that they have targetted to reach one million groups and require 
a large amount of money. 

The Committee were also informed that the Central Government have 
their own system of monitorins agency to watch the functionine of these 
NGOa. Ruhtriya Mahila leosh Officers go for inspection and lOme retired 
officen have allo been designated to visit thOle NOO. and report. The 
Committee were also apprised that' recovery of loan Jiven to women 
pupa wu ezc:eUent. 

On beinl utcd wbether the l. Jvemment bave come across any 
irregularity in resard to warkin, of 'Ra.htriya MahUa Kosb' , the Secretary 
stated that there wu DO cae of misappropriation. However; in 
Trivandrum. Kerala, an orpniaation of filhermea. (Trivandrum, District 
F"lIbcrmen Fedocation (1DFF) wu .. nctioned loan by 'Ruhtriya Mahila 
Kosb' which has not been ruDy repaid. 
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In resani to exten.ion of ICDS to cover adolescent pis, the Secretary 
stated that iD ~ b1ocb, the adolescent alrII are beiD, pven bale 
education on many matten. Durin. evidence, the Committee were also 
informed that in the Ninth Plan Period, the proJrUllmc would cover aU thc 
&iris. 

Thc Committee poiDted out that thc assurance WII Jlven by the 
Government in 1«191 and wbether tbe proaramme would continue 
indefinitely, tbe Secretary .tated that technically a date could be prescribed 
and tbe prosramme would be closed. But at thc ground levcl, it would be 
a continuous process. 

On beina ukcd II to wby so much delay bad takcn place in 
implementin. all the projects while the assurance WII pven in 1991, the 
Secretary, Ministry of Human Rcsource Devclopmcnt (Dcpartmcnt of 
Women and Cbild Development) replied that the reason was that it was 
DOt that one Department decides whatever concept is framed, but other 
departmcnta had to be coaaultcd for ita concurrence. 

WileD it WII pointed out that the Committee are concerned witb the 
results, the Secretary, Department of Womcn and Child, Dcvelopment 
stated tbat she would convcy the Committee'. direction to the concerned 
Ministries to take decision within the EiJhth Pia. Period. The Committee 
were informed that there is no opposition, but there is a -proposal to 
intepate the Women's Riabt Commission and the National Commission 
for Women Iftd that one member of the NCW would be a member of 
Womcn's Right Commission. 

The Committee were further Informed that the reason for delay was that 
thcrc bad been a lot of conceptualisation on the matter. Durin, tbe last 
one year, abe added that a number of meetinp were held, even with the 
Home Ministry, wbicll WII queationiD, tbe need for a separate 
commission. The Home Ministty were told that police was not actin, 
adequately and lOme fonna to monitor WII aeedod to see bow the police 
.. well II tbe courts looked into thc inveatiption of thc cases of crimc 
.,ainst women. 

The Committee were Il1o informed that it would not be overlapping on 
th.e normal law and order macbiaery if the c:ommiaion is provided with 
DIO.and other offkcn. 

The CoIDIDiaee were further appriled that Committee at diatrict level 
11M boca formed .in RaJutban In the conteXt of crimea a,ainat women. 



APPENDIX-V 

MINUTES 

FIFrH SITrING 
Minutes of the Mlting of the Committee on Gove,,,,,",,, Assurances hdd on 
November 15, 1996 In Committee Room 'E', ParUtunent Howe Annae, 

New Delhi 
The Committee met on Friday, November IS. 1996 from 15.30 hours to 

16.45 boun. 

PRESENT 

Shri E. Abamed--Cluainn4ln 

MEMBERS 

2. Shri L. Balaraman 
3. Dr. Ramkrisbna Kuamaria 
4. Shri Hannan Mollah 
S. Dr. C. Silvera 

1. Shri P.D.T. Ac:hary 
2. Shri K. Chakraborty 
3. Km. J.C. Namchyo 

Dr. L. Mishra 

SECRETARIAT 

- Director 
- Under Secretary 
- Committee Officer 
MINISTRY OF LABOUR 

- Stcrtlllry 
2. The Committee toot oral evidence of the representative of the 

Miniatry of Labour in connection with the DOD-implementation of tbe 
followinl throe uaurancca.: 

(i) Alaurance given oa March 14, 1990 in reply to Unatarrcd Question 
No. 373 reaardiq Central Legislation on Landless Agricultural 
Worken. 

(n) AIIurance given on December 9, 1990 in reply to UOItarred 
QUCltion No. 576 resarding 'The Child Labour (Prohibition and 
RepJation) Act.' 

(ill) Assuranc:e Jiven on December 23, 1994 in reply to Unstarred 
Que.tioa No. 2560 reprdia, Child Labour. 

3. Fintly. the Committee took up the IIIUl'8Dce penaiaiaa to Ccatral 
Lepalatioa OD Landleaa Apicultura) Worken. The Committee, desired to 
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know about the progress made in respect of the preparation of, Draft Bill 
reaarding Landless Agricultural Workers and the salient features contained 
therein. 

4. In reply of the Secretary in the Ministry of Labour said that Draft 
BiD is under the scrutiny of Legislative Department and the Department of 
Legal Affairs. The representative from the Ministry of Labour added that 
Union Labour Minister had called an all-party meeting on 21st August, 
1996. The salient features of the proposed legislation were placed before 
the representatives of various political parties at the meeting and they had 
unanimously, and whole heartedly endorsed the proposal. 

5. The salient features of the proposed legislation, as indicated by the 
Secretary are as followl:-

"(i) It provides for a machinery for registration of the agricultural 
labour with a view to securing and documenting an authentic 
enumeration. 

(ii) It provides for a mechanism for timely, peaceful and amicable 
settlement of disputes between the landlords and the agricultural 
workers in relation to terms and conditions of services of 
employment. 

(iii) It provides for an enabling provision for constitution of a welfare 
fund by way of levy of cess for agricultural workers with a view to 
provide certain welfare amenitiel and facilities, such as housing, 
medical aid, education for children of agricultural workers, group 
insurance, maternity benefits etc." 

6. The Committee were informed that during the winter session 1996, 
the Bill is likely to be introduced. 

7. On being asked by the Committee about the areas where maximum 
flexibility would be incorporated in respect of States in the event of 
consensus with respect to the rights and privileges of the labourers, the 
Secretary mentioned that both the Union Government and State 
Governments have been empowered to enact legislation. It was also 
Informed that matters relating to labour Is in 'Concurrent List' of the 
distribution of powers and certain important aspects relating to conditions 
of employment and service of agricultural workers largely f.1I on the 
States. The Secretary also stated that as per the recommendations of the 
Minimum Waacs Act, most of the State Governments and Union 
Territories have fIXed or revised the minimum wages for agricultural 
workers and hours of work have also been laid down which should not 
exceed eight bours, with the prOvision of break and weekly off. The 
Secretary informed that Kerala and Tripura already have the law on the 
lubject. It w .. Itated tbat lince 1975, extensive consultations were held 
with the State Governments and Union Territories through a number of 
fora such as Standing Labour Committee, Indian Labour Conference and 
Labour Ministers' Conference for a need for a Central Legislation on the 
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subject. However, States have different opinions on tbe issue. Some States 
are of the view that 'Minimum Wages Act' has taken care of minimum 
wages and the hours of work. Other States feel that conditions in all the 
States arc not uniform. Some of them faU in the irrigated belts and some 
of them faU in the non-irrigated belts. Varying geographical conditions 
prevail in different States and they have already various laws applicable to 
agricultural workers which do not stand fully implemented. In spite of 
these varin, perceptions, the Secretary indicated that it will be their 
endeavour to enact a Central Legislation, as the Minimum Wages Act does 
not cover all the aspects of conditions of employment and services affecting 
the working and living conditions of agricultural workers. It was also stated 
by the Secretary that Central Legislation on agricultural workers envisage 
tbe provisions for the enumeration -of workers, their welfare, amenities and 
other facilities. 

8. When asked by the Committee to clarify regarding the constitution of 
a Welfare Fund for levy of cess, the Secretary stated that the fund will be 
by way of cess contributed by landlord. When asked whether it will be 
fixed at State or National level, the Secretary clarified that the:: IM\" is 
expected to be a simple piece of legislation. Asked whether it will be 
illlplemented at national level, the Secretary stated: 

"For that Committee will be constituted. It will be left to the 
Legislature. " 

9. The Cohlmittee were also informed during evidence that levy of cess 
for constitution of a "Welfare Fund" is a subject matter, which falls within 
tbe purview of the States. 

10. The Secretary indicated that there have been varying perceptions 
amonest the States in respect of the welfare implementation programme 
and nowhere in the country there is an 'Employment Guarantee 
Programme'. It was further added that workers in search of better 
employment miarate from one place to another. 

11. The Committee enquired about the points which were discussed 
durin, the All Party meeting held earlier in the forenoon. The Committee 
felt tbat the ad would include broad provision and lOme of the sectionl of 
the act will be implemented after the State Government issue notification 
from time to time. 

12. When tbe Committee pointed out that Government had taken long 
time in brinainl the ieaislation, the Secretary informed the Committee that 
after obtainin. the mandate at the All Party meeting held on 21 Augult, 
1996, a CabiDCt note of 100 pages containin. InteroQllD, the resume of 
consultation with various Ministries and State Governments, bas been 
prepared. At resarda the question of levy of ceu, the matter W81 plac:cd 
before the representativCl of political parties to seek their alternative 
SUIICStiODS BOd ideas. When asked by the Committee whether it would be 
mandatory on the part of States to implement the leplation after it is 
cnacted, thc Secretary elaborated aboul three alternatives viz. (i) Uniform 
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LeeisiatioD for all the States; (ii) Drafting of the Bill after incorporating 
aU the propotals for Cabinet's approval and then circulation of the bill 
to the States for adoption as a model; and (Hi) Dropping of the Bill. 
He further expressed the view that it had been their experience that 
adoption of model law by States did not come upto their expectations, 
as except Haryana, all the States more or less were against the Central 
Legislation. 

13. Tb~ Committee thereafter took up the assurances pertaining to 
Child Labour. As both the questions are on same subject, the 
Committee took up both the issues simaltaneously. 

14. At the outset, the Committee desired to know the general picture 
about both the questions instead of going into generic things. The 
Committee drew the attention of the Secretary that the India has also 
given an .. urance to the U.N. about the follow up action of the child 
summit promising that the same will be vigorously pursued. The 
Secretary elaborated the history of acts pertaining to Child-Labour. In 
this regard, he mentioned about the first law on Child Labour i.e. 
'Pledging of Children Act, 1933 under which the services of no child can 
be pledged to outsiders without the tacit consent of parents but due to 
the poverty and helplellnell this act could not. succeed. He said that in 
1938. Employment of Children Act, was enacted which was again a very 
restrictive piece of legislation concerning both probihition and regulation 
of child labour in employment / service. This piece of legislation was 
replaced by Child Labour (Prohibition and Regulation) Act, 1986. which 
is presently in force. It was stated by the Secretary that present 
legislation is about prohibition and legislation wbicb prevents 
employment of children in hazardous occupations as mentioned in the 
appendix to the act. It was further added by Secretary that there are 
leven bazlU'dous occupations like transportation of passenger goods, 
cinder picking, children working in catering establishment of Railways. 
work relating to construction of railway stations. port areas, work 
relating to selling of fire crackers in shops with temporary licences, etc. 

15. The Secretary allo informed the Committee that in addition to the 
above mentioned hazardous oa:upations, there are 18 processes. where 
child labour is prohibited like Bccdi-making. carpet weaving. packing of 
cement ba., dyeins, IlllHlufacturing of matches, mica cutting, soap 
making, wool cleaning, manufacturing of slate pencil industries where 
toxic metals like lead, benzene etc. are used. He added that Child 
Labour is also prohibited in units like printinl, cubcwnut desceding, 
soldering in electronic illdustries. According to tbe SecretlU')', the law in 
force is tolerant of child labour prohibiting the same only in certain 
specific hazardous industries. When asked by the Committee, why 
quarries have DOt been included in tbe hazardous / prohibited industries, 
the Secretary stated that authoritative and authentic data about the 
working of euct number of children in quarry is not available with 
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tbem. Besides, be added that quarryina comes under the Mines Act, where 
employment of children below the age of 14 yean hu been prohibited. 

16. On being uked by the Committee about the hurdles in implementin& 
the Child Labour Act, in spite of several laws in operation, the Secretary 
stated that there were several hurdles faced by the Government. Firstly, 
the object of the law is to fight against employment of children in 
bazardous industries. However, regulations are made in respect of welfare 
activities. This dichotomy has posed a great problem and India has become 
the object of criticisms in international fora. Secondly, no accurate data arc 
available about actual number of working cbildren. Thirdly, tbe protection 
of the children from employment is the responsibility of the State. Except 
some industries like mining, quarries and railways, the enforcement of 
rules come under the sphere of State Governments. 

17. The Committee were informed that earlier several suuestions were 
received for bringing about amendments to Child Labour (Prohibition 
Regulation) Act, but these were more in the nature of tinkering with the 
law rather than bringing anything radical in nature. It was the CMP which 
finally chansed the attitude of those who sought amendment in the Act. 
The Secretary thereafter dwelt upon the common Minimum programme, 
which speakes in terms of total elimination of child labour in aU industries, 
occupations and processes giving new thinking to 80 in for a legislation for 
tbe total elimination of cbild labour, universal enrolment and participation 
of cbildren in school systems-a conjunctive approach bringina within its 
purview several Ministries. He added that unle .. and until the Government 
have succeeded in providing a mechanism, which helps in the participation 
of children in schools and lead to their becoming a productive adult, mere 
enacting a legislation to prohibit employment of children will not produce 
any commendable resullS. At tbis, the Committee observed that a specific 
assurance has been liven in the House with respect to the rehabilitation of 
children, and it has bocn mentioned in the report of Ministry of Labour 
that new programme of rehabilitation was launched in August, 1994, and 
under the prosnmme, a total of 20 lakh children are lOught to be brought 
out of bazardoui industrie. and put in special schools to enable them to 
become productive members of the society. The Committee desired to 
know the apecific steps taken by the Government in implementing the 
assurance apart from launching various other prosrammcs pertainillJ to 
chUd welfare. At this, the Secretary mentioned· tbat in pursuance of 
National child labour project announced by then Prime Minister on 15th 
August, 1994, 'Colleeton Conference' was organilcd involvins about 100 
districts, where only translation of that announcement into practice was 
taken up. On being asked by the Committee about the number of children, 
who will be given uaistanc:c and the number of sChools to be opened and 
proposed to be opened under the programme, the Secretary replied that . 
two millioa children workinS in bazardoUi employaaeat wiU be put in 
special IIChools for rehabilitation and approximately 2SOO special 



60 

lCbools are to be opened. When uked by the Committee regarding the 
suggestion, which the Ministry has received in respect of revising the list of 
hazardous industries, the Secretary said that they have received some 
luggestions but the prcacnt thinking is to eliminate child-labour for thoac 
children, who are upto the age of 14 years. When asked by the Committee 
why the Act has not been implemented effectively in carpet industry, the 
Secretary gave reference to the 'District Child Labour Project Societies', 
headed by district collectors which have been formed in 76 districts to 
identify such projects, where welfare schemes for child labour are to be 
adopted. When asked by the Committee about the involvement of NOOs, 
Secretary informed that matter is within the purview of District Child 
Labour Project Societies. There has been a move to mobilise NGOs in the 
field 10 that they can contribute to various upects of the projects, like 
conducting of surveys, generation of awareness amongst parents of working 
children, opening of schools, imparting vocational training etc., so that 
children acquire certain skills, when they grow up, facilitating their entry 
into the main stream of the society. 

18. On being asked about the international fora which found fault with 
India with respect to the child labour, the Secretary lamented that 
International Labour Organisation is critical about our tolerance of the 
same as it prohibits child labour only in few hazardous processes, 
otherwise the law permits employment of child labour. Secondly, criticism 
is in respect of bonded labour as it has been their false notion that 
children, who are working, have been reduced to the state of bounded 
labour. The Secretary further added that every working child is not 
bonded, as eighty five per cent of total working children are working along 
with their parents, thirteen million children are working on a&ricultural 
land and in several allied and household occupation •. The Committee were 
informed that 300 projects are required for rehabilitation of all working 
children, but due to various constraints, only 28 projects are in progress. 

19. When asked by the Committee about the steps proposed to be taken 
for the eradication of poverty of parent. by providing them job 10 tbat 
they do not send their children for doing labour, the Secretary said that in 
addition to parental poverty, two factors viz, illiteracy and unemployment 
arc also responsible for sending children to work and not to aool. It wa., 
therefore, stated that coordination of various Ministries and department is 
Cllential. In this relard, be emphuized for tbe creation of a literate 
environment u was done in Vietnam and Thailand, since it would help to 
send children to school despite poverty. As regards parental poverty. 
which is one of the contributory factors for perpetration of child labour, 
the Sca-etary messed that the role of Miniatry of Rural Areas and 
Employment become very crudal in this regard. If parental poverty is 
eliminated, thea children will be free to join ICboola. The maloitude of 
unemployment amonsst adults is 10 severe that a concerted attack against 
poverty is necessary. It was therefore, reiterated that for the elimination of 
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child labour and parental poverty, the co-operation of Ministry of Rural 
Areas &. Employment, Ministry of Human RelOun:e Development and 
Ministry of Urban Affairs is imperative. 

20. The Secretary further stated that after launching the mid-day meal 
programme, the enrolment of children has gone up in the schools. There is 
still problem with those parents who do not send their children to schools, 
though preferential treatment is given in poverty alleviation programme to 
those who are below poverty line and whose children work. 

21. When enquired by the Committee about the survey made by the 
Ministry of Labour to know the extent of implementation of Child Labour 
Act, the Secretary added that RI. 1,90,0001 - hu been sanctioned to 
undertake survey in 76 districts and survey has been completed in 6S per 
cent of such districts. When asked by the Committee about the number of 
Children, who have been brought out of hazardous jobs, the Secretary 
added that about 1.25 lakh children have been brought out of hazardous 
jobs and promised to live a detailed report on this point in due course as it 
is subject to sanction by the Ministry of Finance. 

22. The Committee were informed by the Secretary that to give a boost 
to the elimination of child labour, a 15 page printed document has been 
issued to all the 'District Child Labour Societies' as to what they should 
do. The matter has also been discussed in all zonal Labour Conferences. 
Further, Chief Secretaries of States have been asked to treat the matter as 
National issue in which the participation of all concerned is imperative. 

23. Finally, the Committee desired to know the names of States, which 
are cooperating on the issue so that the matter can be taken up by the 
Committee with the States concerned. At this, the Secretary ulured to 
furnish detailed note. 

The Committee then adjourned. 



APPENDIX VI 
MINUTES 

SIXTH SITI1NG 
Minutes of lIIe Sitting of lilt Committee 011 Government Assurances held 011 

December 12, 1996 III Party Muting Room (Room No. 139), First Floor, 
Parlillment Howe Annexe, New Delhi 

The Committee met on Thursday, December 12, 1996 from 15.00 hours 
to 16.30 hours. 

PRESENT 

Shri E. Ahamed -Clulirman 
MEMBERS 

2. Shri lIIiyas Azmi 
3. Shri Dileep Sinah Bhuria 
4. Shri Paban Singh Ohatowar 
S. Dr. R~kriahna Kosmaria 

SECRETARIAT 

1. Shri P.D.T. Achary 
2. Shri K. Chakraborty 
3. Km. J.C. Namchyo 

Director 
Under Secretary 
Committee Officer 

2. The Committee considered their draft lst Report and adopted the 
same. The Committee authorised the Chairman to present the report 
durin, the current Winter Session of Parliament. 

3. The Committee also decided to undertake a Study Tour to Mumbai. 
Bansalorc, Thiruvananthapuram and Chennai w.e.f. 6 January, 1991 to 
11 January. 1997. 

The Commil~e then adjoumed. 



ANNEXURE·/ 
StGlemerat .howing the po8ition of pending tu6lU'f111ce. of Eighth Lolc SGbh. 

pending implementation as on 13 September, 1996 

Session No. of No. of No. of 
Assurances Assuranccs Assurances 
cuUed out implemented! outstanding 

dropped 

lst Session 19 19 
2nd Scuion 430 430 
3rd Sessioa 323 323 
4th Session 357 356 1 
5th Scuioa 774 m 1 
6th Session 478 478 
7th Sessioa 477 475 2 
8th Seuioa (Part I) 784 782 2 
8th Session (part II) 593 589 4 
9th Session 775 770 5 

10th Scuion 1208 1200 8 
11th ScuiOD 571 568 3 
12th Seuioa 541 539 2 
13th ~n 1140 1123 17 
14th Session 552 S46 6 

Total: 9022 8971 51 



ANNEXURE-II 
S"'tement 61towillg the pwition of fWlll'tlllca of Hint" Lok SG""" pending 

implemelllllllon lIS on 13 September, 1996 

Session No. of. No. of No. of 
Auurancea Auuraaccs Auuranccs 
c:uUed out implemented! outstanding 

dropped 

lst Session, 1989 93 90 03 
2nd Scuion, 1990 1538 1510 28 
3rd Session, 1990 732 724 08 
4th Session. 1990 Nil 
5th Seuion, 1990 Nil 
6th Session, 1990 240 234 06 
7th Session. 1991 224 217 00 

Total : 2827 rn5 52 
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ANNEXURE·1I1 
SlIIIelM1ll ,how;", the position 0/ perulin, IISslUtlnces 0/ Telll" Lok Sab"-

pmdin, implementtllion lIS on 13 Septembu. 1996 

Session No. of No. of No. of 
Assurances Assurances Assurances 
cuUed out implemented! outstanciinl 

dropped 

lst Session, 1991 867 831 36 
2nd Session. 1991 603 S74 29 
3rd Session, 1992 1123 1065 58 
4th Session, 1992 596 550 46 
Sth Session, 1992 448 41S 33 
6th Scuion. 1993 900 833 67 
7th Sesiion, 1993 491 428 63 
8th Session, 1993 364 323 41 
9th Scaaion, 1994 660 551 109 
10th Session, 1994 25 23 2 
11th Seuion. 1994 503 417 86 
12th ScuioD. 1994 290 221 69 
13th SessioD. 1995 729 526 203 
14th SeuioD, 1995 371 237 134 
1Sth ScuioD. 1995 414 190 224 
16th Session. 1996 183 47 136 

Total: 8567 7327 1336 
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No. PF-91 

To 

Dear Sir. 

ANNEXURE-V 

Phone: Off· 5739839 
Res. 3716515 

NATIONAL FEDERATION or POSTAL 
EMPLOYEES 

UD-7, PAT QUARTERS, DEV NAGAR, 
NEW DELHI-llOOOS 

Sbri P.A. S ........ 
HOII'ble Speaker, 
11th Lot Sabba, 
Parliament HoulC. 
New Delhi-110001. 

DGted 13.9.96 

Sub:- Non implementation of the Recommendation of the 
Parliament Assurance Committee. 

The National Federation of Postal Employeel in itl letter No. PP-2 
dated 14-11-95 addreued to Sbri Suleh Ram the then Hon'ble MioiJter 
Communication, Government of India and copy endorsed to Shri Basudeb 
Acharya, Chairman of 10th Lot Sabha Assurance Committee requested to 
implement uaurancel liven over the Ooor of the Parliament. 

The Chairman of the Parliament Assurance Committee issued nolkes 
to tbe Department of Post and also to the UDion&lFederation vide their 
notice No. 12161119S..QICGA dated 1-1-96 alonpith the Parliament 
StlllTCd Qucstkm No: 676 dated 28.2.94. 

The reprcscntative of the Federadon gave oral evidence on 8-1-96 and 
the reprelClltatives of the Department of Post also pve oral evidence on 
21-12-95. 

Tbt repon of the Aasurancc Committee was lubaUtlCd OD 27-2-96 to 
the Lok Sabba, a copy aIonJwith its endolurcs are eacloled for ready 
reference. 

As DODe of the reoollUllOlldatioas of abo Comllittec bu yet been 
implemented and u the POitai EmployCCl II"C' very mudl aptated It .. 
expected that you wiD ti.dly iaterveae .to the aiatter aacI callie suitable 
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instructions to the concerned autborities to implement tbe 
recommendatioal and ensure redresaaJ of the arievlDCCI of the Postal 
Employees. 

With reprds, 

Yours FaitbfuUy, 
Sci' 

(K. Adinarayana) 
Secretary General 
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